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COUNCIL OF STATE 
MO'II.d411, 30th Aug"",t; 1943 

The Council met in the· Council Chamber of the Counoil House at Eleven of the 
Clock, the Honourable the Cbairman (,rhe Honourable Sir David DeVad088) in the 
Chair. 

QUESTIONS AND ANSWERS. 
-DBABHESS ALLOWANCE PA.ID TO INDIAN ESTATE LABOUBERS ~ CEYLON. 

145. 'I'm: HONOURABLE PANDITIDRDAYNATH KUNZRU : (a) Has Govern· 
melit's attention been drawn to a statement made by Mr. Peri Sundaram to the 
United Press, in the course of whi9h he says that the basis of the dea.rness allowance 
given to Indian labourers in Ceylon "has been altered ra~her adversely for the 
last few months I ". 

(b) Is this allegation correct! If so, what steps have Government taken to 
remedy this injustice t 

'I'm: HONOUlU.BLB MR. G. S. BOZMAN: (a) Yes. 
(b) The alteration to which Mr. Peri SUndaram referred is presumably the altera.-

tion in the method of calculating the cost of living index upon which the deameaa 
allowance is based. This did result Ih a decrease in the amount of that allowance in 
May of this year, though there have again been monthly increases in subsequent 
months. The method of calculating the cost of living index is a matter on which it. 
is possible to hold different· opinions. It is the subject of negotiation with the-
Government of Ceylon. 

THE HONOUlU.BLE PANDIT HffiDAY NATH KUNZRU: What is the exact. 
method adopted by the Government of Ceylon ! 

TIlE HONOUlU.BLE MR. G. 8. BOZMAN: It is a very complicated method, 
Sir. I do not know that I can give it in full, but it takes every item that the labourerIJ 
usually wish to buy into account. When they changed the basis certain items were 
left out because they were I)ot obtainable. Other items were shown at lower prices 
because they were controlled. ThElre is also a difference between up-oountry, mi'd-
country and low-country estates, so that the actual working of the index is an extreme-
ly complicated affair. If the Honourable Member wishes to 8el~ the figures that I 
have, I shall be very glad to show thcm to him at any time. . 

PURcHASE OF BENGAL AND NORTH WESTERN RAILwAy AND ROHILK'UND AND 
KUMAON RAILWAY. 

146. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU : (a) Is it a fact that 
when the question of purch~ing the B. & N. W. R. and R. & K. R. was considered 
in 1936 one of the considerations which weighed with Government in deciding against 
its purchase was that the scales of pay of the subordinate and inferior staff on these 
railways were very low and that additional expenditure needed to revise them would 
seriously reduce the profits '1 

(b) Is it a fact that when the question again came up for consideration in 194:1· 
and the Central Advisory Council for Railways was asked to decide in the case of 
both the railways between outright purchase and State management and the alter. 
native of purchase by Government of the bulk of the Company's interest with a 
continuance of Company management, Government's estimates of the financial 
results of the first alternative took into consideration the additional expenditure 
which would be involved in improving the wages and conditions of service of the 
subordinate and inferior staff ~ What was Government's estimate of the additional 
expenditure t 

THE HONOURABLE 8m SATYENDRA NATH ROY: (a) Yes, except that 
low scales of pay on the B. & N. W. and R. & K. Railways are in respect of inferler 
servants and some junior subordinates, while the scales for many senior subordinates 
are higher than on other railways. . 

(b) The Honourable Member's attention is invited to item 16 of the table at 
page 4 and the explanatory note on page· 5 of the memorandum printed' in the 

( Mo· ) . 
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.. Summary of the Proceedings of the Meeting of the C. A. C. for Railways" held on 
8th November 1941 (Vol. XVU, No. II, a. copy of whioh is in the Library of the 
House). Out. of the Rs. 14 lakhs mentioned therein as the additional cost of State-
m&nagement, Its. 9 la.khs reprer.ent the a.pproximate oost of improving the sca.les of 
pay of the staff indicatcd in the answer to part (a), whose present Rcales are low. ' 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: HlLS Govornment 
takt'uany steps since then to increase the salaries given to the subordinat.e and in-
ferior serv&nts of thl'se railways. ", 

THE HONOURABLE SIR SATYENDRA NATH HOY: That will appear in the 
.~8wer to the othet question that the Honourable Member has asked. ' 

REVISION OI'PAY OF STAFF 'ON ~ O. & T. R. 
147. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU : Is it a fact that 

Qovcrnment have not yet sanctioned and revision of the scales of pay of thesubordi-
nate and iuferior staff of the O. & T. R.? Are Government considering the matter , 
If 80, when do they expect to announce their decision ! 

THE HONOURABI.E SIR SATYENDRA NATH ROY: The reply to lhe first 
two parts is in the affirmative. As regards the last part, Government have the matter 
under- consideration and will pass ordcrs as soon as the examination of the whole 
p"tion is completed. , 

Tw!:' HONOURABLE PANDIT HIRDAY NATH KUNZRU: May we expect 
QO'f'ernment to arrive at a decision before the next Railway Budget is presented , 

, TH:s HONOURABLE Sm SATYENDRA NATH ROY: .I hope that' will be 
p088ibhl, Sir. I am not entirely familia.r with the steps that have been taken, but 
I know that the matter is under very active consideration. I will try to see that a 
decision is taken before the next budget scssion. 

PAY OF INFERIOR STAn ON TIUIl O. & T. RAILWAY. 
148. THE H:0NOUBABLE PANDIT HIRDAY NATH KUNZRU : (a) Is it a fact that 

(.t) the pay of many categories of the inferior staff (excluding dearness allowanoe) 
of the O. & T. Railway is only about R8. 8 per month while the pa.y of the oorres· 
ponding grades in the E. I. Railway is Re. 13 per month and (ii) the maximum pay 
to most of the subordina.te gra.des in the O. & T. Railway is only Re. 50 per month 1 

(b) Is it further a fact that the 8cales of pay prescribed for gazetted officers and 
for snbordinates' grades which are filled mostly by Europeans and Anglo-Indians 
... the O. & T. Railway a.re. no worSB than those ih other,State-managed railways, 
and that in the case of European and Anglo-Indian subordinates ~eoruited after 1941 
they are actually better ! 

THE HONOURABLE SIR SATYENDRA NATH ROY: (a) (i) This is so except 
. ~at the corresponding grades on the E. I. R. start on Rs.12. 

(ii) Yes. • 
(b) As regards'officers the old sca.les of pay on the O. & T. Ro. are less favourable 

tJhan the corresponding sca.les on State Railwa.ys; the revised scales on the O. & T . 
• e also slightly less favo.urable than the revised S~ate Railway soales, although 
,ilb& m3.xima. of both are the same. As regards upper subordinates the scales of pay 
on the O. & T, R. are in m&nycll.sos more favourable than the revised Bcales of pay .r corresponding sta.ff' on the E. I. R. and less favourable than the old Bcales of pay 
on the latter Railway. So far as Government are aware, the percenta~e, of Euro-
peans a.nd Anglo-Indians in these grades is not markedly different from many other 
Railways. , 

THE HONOURABLE MR. HOSSAIN IMAM: Are'they better, &s implied in the 
IIIuestion! I mean the pay and emoluments of 'Europeans and Anglo-Indians 1 

TaE HONOURABLE SIB SATYENDRA NATH ROY: Not as distinct from 
India.ns. What I said was that in the grades of upper subordina.tes the rates of pay 
are slightly better than the revised ra.te~ of pa.y on State R9.ilways. ., 

Tn HONOUIUBLlD Ma. P. N. SAPRU: With regard to para.g,raph (tJ)of the 
,,"sti'on, ma.y I,8.9k why thera ~8 this dilf1Jrentiation b3~w&en the O. " T. R. and the 
.. I. R. in rega.rd to the pay of the inferiQr sta.Jf , ' 
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THE HONOUltABLE SIB SATYENDRA NA'1'H ROY: The B. & N. W. R., &8 

my Honourable friend knows, was taken over a few months ago by the State. The 
ratel'! of BIlh1ry were fixed by the old Company-managed railway. 

TlIE HO.NOURABLE MR. P. N. SAPRU :' Is Government intending to revise the 
:scale of salaries of the O. & T. R. staff 1 

. THE HONOURABLE SIR SATYENDRA NATH ROY: I ha"e already answered 
·.that, Sir, in reply to the previous question. • 

THE HONOURABLE PANDIT HIRDAY NA'fH KUNZRU: Will Government, 
'when revising the sala,ries of the subordinate anti ilJfl~l'ior Indian staff of the O. & T. 
n. bear in mind t,he fact that they have been subjected to a grave injustice all these 
years, while the Europeans and Anglo-Indians have been faring as well as on any 
-other line, perhaps a little better. 

THE HONOURABLE SIR SA'fYENDRA NATH ROY: I am not quite ~ure that 
I.understand my Honourable friend's suggestion. As far as I am awa.re, in the 
upper subordinate grades there is no differentiation between Indians and Europeans. 
It ~ay be that the percentage of 1<~uropeans is considerable, but as I stated a little 
while ago, that percentage is not markedly different from certain other railways which 
the State took over. Whatever revision of payor scales of pay is effected, it wifi 
.apply equally to Indians and EUropeans. 

, INDIAN TROOPS IN SOUTH. AFB!CA. 
149. THE HONOURABLE PANDIT HIRDAY NATH KUNZRU : Will Government 

:state whether there are Indian troops in South Africa ~ If so, how long have they 
.been there 1 Are they subjected to any kind of racial discrimination! 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: The a.nswer to the first part 
is in the negative. Other parts do not arise. 

I PAYMENT 011' A LUMP SUM TO H. M. G. TO PROVIDE FOB PAYMENT OJ' BTEBLmG 
PENSIONS. 

150. THE HONOURABI,E PANDIT HIRDAY NATH KUNZRU : (a) Did the Finance 
Member announoe in his last budget speech that a lump sum would be paid, to His 
Majesty'. Government to provide for the payme:qt of sterling pensions and the 
family pensions and provident funds payable in sterling at present? 
4 {b) Wha.t is the capitalised value of these obligations and what is the rate of 
mterest assumed for its determination' 

THE HONOUll.A.BLE MR. C. E. JONES: (a) No. The attention of the Honour • 
.able Member is invited to paragraph 48 of the Budget Speech. . 

(b) It is not possible to caloula.te exactly the capitalised value of 1;I1e future 
sterling liabilities of the Government of India in respect of pensions, family pensioDS 
.and provident funds. On the basis of an assumed rate of interest of 3 per oent. per 
.annum it is estimated that a lump sum payment of approximately £150 million would 
purchase the right to receive a aeries C1£ sterling amounts suffioient to meet those 
()bligatioDS. 

THE.HoNOURABLE PANDIT HIRDAY NATH KUNZRU: Is it intended to set 
·aside this sum during the course of the present year or the next year 1 

THE HONOuRABLE MR. C.E. JONES: There is no room for any intention at 
present. The scheme has not yet been accepted by His Majesty's Government . 

. Tim HONOURABLE MR. V. V. KALIKAR: Is it a fact that the sum has already 
been sct apart for this purpose ~ 

THE HONOURABLE MR. C. E. JONES: Nothing ha.s be~n set apart. 
THE HONOURABLE MR. HOSSAIN IMAM: W~ did not hear the answer. 
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: I myself did not quite 

understand whether the Honourable Member said that the matter was still under 
disoussion with the Secretary of State ror had been sattled and that only the sum re.-
mained to be paid. ' 

THE HONOURABLlII MR. C. E. JONES: The matter has only reoently been put 
to His Majesty's Government. No deoision has been reached and no agreement 
has been arrived at. Therefore there oan at. preeent be no iIltention to 8IIrl'JD&1'k 8J1'f 
awn for this purpose. 
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DELHI UNIVERSITY (AMENDMENT) B~. 

To HONOUB.ABLB THE CHAIlU.IAN (The Honourable Sir Da.vid DeTadoI81:. 
The Council-will now take up the amendments to the Delhi Universitv (Amendment). Bill. ~ . 

THE HONOURABLE MR. J. D. TYSON (Education, Health and La.nds Secretary): 
Might I submit, Sir, that as there are no .amendments to be moved in regard to the 
earlier clauses we might adopt the earlier ,clauses straightaway and then, Sir, stop 

• short at the first clause to which there is an amendment. . Otherwise, I am apprehen.· 
sive that at the end of this long list we may find that we have omitted to put the 
earlier clauses to the House. 

THE HONOURABLE THE CHAIRMAN: You want them to be put last ? 
THE HONOUBA.BLE MR. J. D. TYSON: If you agree, Sir, I would like clauses-

3 and 4: to which there is no amendment to be moved~. Clause I, Sir, cannot be 
put first. 

'I'm: HONOURABLE THE CHAIRMAN: Clauses 2, 3 and-'. ··The first amendment 
ie to clause 5. We may aJso put the other olauses because some of the amendments 
cannot be moved. When I put the clause to the House those who want may move 
their amenchnents. . 

THE HONOURABLE 8m JOGENDRA SINGH (Education, Health and Landa 
Kember)!. The suggestion is that we proceed regularly from clause to clause and; 
"hen you move a clause then amendments can be put. 

TsE HONOUBA.BLE TBlI CHAIRMAN : That is what I say. The question. 
is:-

.. That claUBe8 2. 3 and 4 be added to the Bill. It 
The ~otion was adopted. 
Clauses 2,· 3 and 4: were added to the Bill. 
To HONOURABLE THE CHAIRMAN: Clause 5. The Honourable Mr. Hossain: 

Imam. 
THE' HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa: Muhammadan) : 

The Honourable Mau)vi Ali Asgar Khan will move it, Sir. 
*TB:B HONOURABLE 1UULVI ALI ASGARl{.HA.N (Assam: Muhammadan): Sir .. 

I movo:-
.. That in claU18 15 of the Bill in part (0) of the proposed proviso for the word' four' tho word 

• three ' be substituted. It 
Sir, the reason for substituting three years instead off our is that it is observed in 

Lucknow, Allahabad and Aligarh Universities. There the term of Vice-Chancellor is 
for three years. If the Vice-Chancellor in these Universities csn work for three years 
why should there be a departure in the Delhi University 1 The Honourable Mr. 
Tyson has given the reason that suitable candidates will not be forthcoming for. short 
periods but in other Universities, like Aligarh, Lucknow and Alla.habad, there are, 
good persons available for terms of three years. If one remains longer than three-" 
years in one department he gets hold of the depa.rtntent and may influence the other 
people of the department and this ma.y lead to mismanagement in university 
work. That is why three years should be fixed instead of four years. I hope the 
Government will take the same attitude that they took in the other House and 
will accept this amenchnent since so many persons are offering for three years insteAd 
of four years. 

Sir, I move the amendment. 
*Tm: HONOURABLE MR. P. N. SAPRU (United Provinces Southern : Non-

Muhammadan): Sir, I may at once say that I am opposed to this a.tnendment. In 
the Allahabad University and in the Lucknow University the term of the office of the 
Vice-Chancellor is three years, but I think the matter was considered by the Narendra 
Deo Committee on Educational Reorganisation and they suggested, as far as I re· 
member, a term of five years. Personally, I think four to five years is a reasona.ble 
period for the Vice-Chancellor. In three years the Vice-Chancellor is hardly able to 
do much. The first yea:r he needs to pick up his work a.nd just about the time when 
he is beginning to do hill useful work he has to think of retirement or he has to think: 

• Not corrected by the HODourable Member. 
( 318 ) 
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.of election and all that~ Moreover this proviaion is only for a salaried Vice-Chancel-
.lor. He will not be able to pick up the threads of his work. I think, Sir, the provi-
sion that the term should be for four years is a rea.eona.ble and sound one and I hoI" 
that Government will stick to their position; 

THE HONOURABLE MR. J. D. l'YSON: Sir, I think I need add very little to 
what has been said by my Honourable friend Mr. Sapru in opposing the amendment. 
A8 he has YeU' rightly said, this provision in our Bill applies only to a whole-time, and, 
as we can ,ee,.a paid Vice· Chancellor. I shall have to say perhaps a good deal more 
.about our proposals for a Vice-Chancellor on the next amendment but it is pertinent 
to say in connection with this amendment that whcn you go out into the world to get 
a whole-time Vice-Chancellor you are asking the people who eome forward to be 
ready, if appointed, to abstain from all their other activities. It would no longer be 
possible fora sucoessful.barrister or other professional man to follow his profession 
during day-time and to devote the evenings to the University. A whole-tim!) Vice-
,Chancellor, as the. very name implies, has got to devote his whole attention to the 
University. You are therefore asking wl!.oever'is coming forwa.rd to give up any 
·other pl'Oiession or pursuit I¥ld, &8 a corollary,' we thought it nece88&ry to &8Sure him 
in advance of a reasonable tenure of office. We considered very carefully what that 
tenure should be and we were somewhat drawn to five years but we thought that, as 
there is nothing in the Act or in the Bill to say that he would not be eligible for a 
further period after the first, we should fix the term at four years, which is twice the 
term provided for a part-time Vice-Chancellor. The Honourable the Mover has sug-
geated that if a person remains in office for longer than three years be gets a grip of his 
department, gets & hold over his department. Sir, we are not dismayed. with 'the 
prospect of that happening. As the Honourable Mr. Sapru has himself sa.id it takes 
a new man some time to settle down and we do not think that the kind of man that 
we want will come forward unless he is &8Sured of a sufficiently long period to be able 
"to leave his mark on the University. I think, Sir, there is not much difference bee' 
tween three and four years but we-had considered t,he whole thing and we favoured 
four years as being neither so long as to make as it were for a dictatorShip or so short 
that the Vice-Chanoellorship would not be sure of getting good men and that the 
Vice-Chancellor would not be able to make a real contribution to the University 
·during his period of office. I am afraid we must resist the &mt'miment. 

Tm: HONOURABLE MR. HOSSAIN DlAM: Mr. Chairman, I have looked at the 
;Statutes of other univenities and I find that no one has got a provision of four yean 
in any of the 18 univenities that exist in India. Has this wisdom all at once come to 
the Government of India, and has it been eluding the grasp of all the other Govern-
ments . for all these years 1 I for one prefer the model of the Luoknow University 
.where no term is fixed. Even in thb Service to which the Honourable the Secretary 
belongs, the tenure posts are for five years, and they are not renewable. 

THE HONOUBABLE PANDIT HIRDAY NATH KUNZRU (United. Provinces 
Northern: Non-Muhammadan): There is a term fixed. in the ease of the Luoknow 
University. It must have been fixeQ. under the Statute. 

Tm: HONOURABLE MR. HOSSAIN IMAM: If similarly the provision had been 
included in the Statutes in the present case, it would have been in the hands of ~e 
·Court to amend the provision as they liked; there would have been no need to come 
to the Legislature. The University itself would have been free to amend the provi-
sion as it liked. You are a ohampion for the University; so you Should not oppose 
.any measure which would give more-power to the University than to the Government. 

I was ~ying that a tenure post in the I. C. S. is for five years, and it'is v~y rarely 
renewed. If you have got this provision, and if the Vice-Chancellor is a good Vice-

·.Chancellor, as he is expected to be, he is bound to get an extension for a seoond term. 
There is no peculiar advantage in four years, and no peculiar disadvantage in three 
. years. The plea that a man. has to sBcrifice by giving up his present employment 
before joining the University is not convinoing. If he ca.n make that saCI\fioe for a 
four-year term, he might as well make it for a three-yea.r term .. And he has got the 
best guarantee: he is eligible to be re-eleoted for a second term. If he works well. 
no Court, no· Selection Committee, no Chancellor, would turn him out; &J1d if he is 
.inefficient, the shorter the period for whioh he remains and is an incubua on the 
UDiversity, the better it will be. 
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1 support the amendment. 
Question put and Motion negatived.. 
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Mr. Chairman, I beg 

to move :-
.. That in part (e) of the provilo to clauae :; of the Bill, for the wordl beginning with the WOrdB· 

I make its recommendations' and endin.g with the words I &1 Viae·Chancellor ' the worda • elect 
one of them. by the method of the single transf6l'8ble vote .. Vice·Chancellor subject to the 
CODfirmation of tho Chancellor' be substituted." 

Sir, I shall explo.in very briefly why my Honourable friend Mr. Sapru and I con· 
sidered. it desirable to give notice of this amendment. . The experience of the uni-
versities tha.t already exist in India shows that safeguards should be provided in 
connection with the election of the Vice·Chancellor. 'Now, in the Bill before us. 
the Chancellor may on his own motion decide whether a whole-time Vice-Chancellor 
is needed or not. It is not left to the Executive CouncH to decide that matter. 
Therefore, if the Executive Council proves recalcitrant and, contrary to the interests-
of the University. desires to go on with the present system of honorary Vice-Chan'*.-
lors, the Chancellor will be able to direct the Council to take steps to make recom~ 
mendations for the appointment of a ~rmanent Vice-Chancellor. 
Again, Sir, it has been provided that: 

.. A cOmmittee of three persona, two of whom shall be persons not connected with the Uni-· 
yersity or any coU. nominated by the Executive Council, and one & person nominated by the· 
Chancellor, who shall alao appoint one of the three 811 chairman of the committee,. shaD select not 
le&ll than three per80DB and shall report its election to the 'Executive Council ". 
This means that when nominations are required for the post of Vice-Chan(:ellor, the 
Executive Council itself will not take the initiative in making recommendations. 
It will be at liberty only to consider such names as are sent up to it by a selection 
committee constituted in thfl manner I have jU!)t indicated. This committee wilL 
consist of three persons one of whom will be nominated by the Chancellor. Apart {wom 
this, it will be for the Chancellor to decide who will be the chairman of the committee: 
It is clear, therefore, that the power that has been placed. in the hands of the 
Chancellor should be regarded as a sufficient safeguard from the point of view of' 
the Government .• I do not mean to say that the Government have started with a 
distrust of the Executive Council. But when a system is about to be established .. 
it is desirable that advantage should be taken of the experiflnce of other univfll'sitiea. 
10 that if ~ble, tho n~w system may not be open to the same objections as the 
systems prevailing in other universities. As I said the other day, I personally approve· 
of thiS particular device for the suggestion of suitable ne.mes for the choice of a Vice-
Chancellor to the Executive Council. I should however like that it should be re-
cognised that the nominee of the Chancellor should be an educationist and not an 
official of the Home Department or the Information and Broadcasting Department 
or some such department. In view however of the safeguards mentioned above, I do 
not think that it is necessary to provide that the Executive CoUncil, instead of' 
electing a Vice-Chancellor out of the persons recommended to it by the selection. 
oommittee should only ma.ke its recommendations to the Chanoellor on. the names 
submitted to it by the committee. 

Sir, I think that the safeguards to which I bve referred are ample and't1Iiat 
oonsequently the election of the Vice-Chancellor should be left to the Executive· 
Council. I am aware that there are at least three Universities in which the Vice-
Chancellor is a whole-time salaried officer, the Lucknow and Dacca UnivC{sities, and 
the Allahabad University to which I belong. I want to compare the system pre-
vailing in the Allahabad University with thd pll8Vailing in Lucknow 
and Dacca Universities. In these two latter Universities the Executive Council 
aublilits a few names to the Chancellor who appoints one of them as 
Vice-Chancellor. In the Allahabad University, howeveJ:, three Dames are submitted 
to the Qourt by the Executive Council. and it is the Court that makes the 
flDa.l selection. The appointment of the person chosen by the Churt is subject to 
cbnfirmation by the Chanoellor, but the suggestion of Dames· and 1he election of,' 
the Vice-Chancellor are in the hands of the University authorities. D; may be 
objeoted, Sir, to this system that it disturbs the Ml&deQlio atmosphere' 
of the University every three years. Whatever may be tJaeupi of this,objeotioll .. 
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it seems to me that ivith all'its defects it is preferable to the,potrition assigned to the 
Executive Council by the Bill before us. I am aware of the dcfects of the syst,em 
that pl'(wails in the Allahabad University. But if I were a.sked to make my choice 
between the method laid down in the Allahabad University Act and that laid down in 
the Bill before us, I would certainly choose the method laid down in the Allahabad 
University Act. I q,m quite prepared to provide safeguards. But safeguards baving 
been provided, I am not prepared to leave t,he final selection of the Vice-Chancellor to 
the Chancellor. I am aware ofthe special conditions prevailing in the Delhi University. 
But I am also aware of the policies and methods of action of the Central Governme,nt. 
Although the Chancellor is to make the final choice, he will certainly have to be advillecl 
by some department or other. Ifwe could be 8.88ured that the selection would always 
be made in an impartial manner, it might be possible to argue that the method pro-
vided in the Bill would be preferable to that provided in any of the other Acta 
relating to the appointment of whole-time Vice-Chancellors. But no such guarantee 
can be given and if the Executive Council can be suspected of making appointments 
on non-eduC&tional grounds, the action of the Chancellor-the choice of the 
Chancellor will be really that of the Education Department of the Govemment of 
India-can be open to the same objection. I think, therefore, that the balance of 
advantage lies on the side of the amendment which I have moved. 

There is just one word m"ore that I should like to say before I sit down. ~ 
amendment provides that the Vice-Chancellor should be elected by the method of the 
tringle transferable vote. I have suggested this in order that the names sent up to 
the Executive Council by the Selection Committee might be properly considered 
and that if there are differences of opinion in the Executive Council, members holding 
those opinions might have a chance ef exerting their due w.eight before the final 
election is made. There are several methods of election. I have proposed the 
method of the single transferable vote, that is, the system of proportional repre-
sentation. It is possible to arrange for election in different ways under the proporti~ 
8ystem, but, broadly speaking, the system which I have recommended is that ci 
proportional representation. If for any reason this is not considered. suitable, some 
other system can be laid down. I am not wedded to this particular suggestion. 
My main suggestion is that the Vice·Chancellor should be allowed to be Clectecl ~ 
the Executive Council, his appointment however being subject to c~)Dfirmation byth~ 
Chancellor. If the Chancellor disapproves of the person elected by the Executive 
Council, he may reject the Executive Council's choice. But he should ndt have 
the power to impose a man of his choice on the Executive Council. In the Lucknow 
University. so far I know in spite of the provision regarding the election of the Vice-
Chancellor to which I have referred, the convention has grown up that the Chanoetlor 
will ac-.cept the first choice of thtl Execut,ive Council. It may be said that a similar 
oonvention might grow up here. I can appreciate. that. But I think it is better to 
provide a system which is less otten to objection than that whicb the Bill recogntse.J 
and I consequently recommend a compromise between the methods of election of the 
Vice.Chancellor prevalent in the Lucknow and Allahabad Universities. It wo~ld be 
difficult to hope that the suggestion that I have placed before the Council would be 
~ooepted by Government, as thtl other House has dispersed. But the dispersal 
of the other Housc should bt' no in~uperable objection to the acceptance of my 
amendment. The acad(.mic system to which the Bill seeks to give legislative sanc-
tion is already in operation. If things go on for a couple of months more a.s they are 
doing now, no harm will be done to the University and the matter to which I at'ba.oh 
80 much importance will be dealt with in what, I consider to be the best way. 

THE HONOURABLE MR. J. D. TYSON: Sir, the only provisions in thtt 
existing Act and Statutes about the Vice-Chancellor are that the' Vice-Chancellor 
eha.ll be appointed by the Chancellor after consideration of the recommendations 
of .the Executive Counoil and the Sta.tute~ lay down that he shall hold office 
for two years. That, Sir, Wa.8 &8 regards the unpaid Vice-Chancellor, for there 
is DO provinon in the existing Act, unless this Bill goes through, for pa.ying the 
Vioe.Chancellor anything. The fact· remains that 80 far &8 the Act goes, the 

p. "rt-time Viae-Chancellor is appointed by the Chaacellor after consideration of the 
I . • 
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recommendations of the Executive Council. Now, Sir, in view of the importance 
that we attach to this eduoational experiment, for it is, with due deference, an 
educational experiment thi'i is the nri'lt University--

TRB HONOURABLlII PANDIT. HIRDAY NATH KUNZRU: I decline to accept 
that. . , 

TmI HONOURA.BLlD Ma. J. D. TYSON: I W808 ROing to meet my Honourable 
friend's point. This is the first University which is rea.lly putting into effect a three· 
year course. There miRht have been a division of eduoa.tion elsewhere, but the 
three-years degree course is the thing to which we attach importance; .and in view 
of the importance which we attach to that, of the large amount of money that in 
spite of the war the' Government of India are putting up to implement that experi. 
ment, we deemed it necessary to have provision in the Act for having a Vice· 
Cha.n~or who could devote his whole time to University work and with that in 
view we brought forward a proviso to the existing section which I have just read 
out. I am going to inflict this also on the House beoause I want to show how far 
we ·have already gone away from our original proposal. We let the existing legisla-
tion stand 80 far as part-time Vice-Chancellor is concerned and we were adding the 
following proviso :-

.. Provided that if the Chancellor is of opinion, and 10 infbrms the Executive Council, t.hat • 
Viae· Chancellor should be appointed on the condition that he gives hiB whole time to the work 
of the University, the appointment shall be ~ by the Chancellor after such consultation with 
the Executive Counoil as lie thinka fit, and in that case the Vice·Chancellor shall hold ofBce for 
such period as the Chancellor may fix, and shall be paid suoh salary as the Chancellor may deter. 
miue". . 

We sent that' to the University for opinion. That W&JI our proposal in the Bill 
as iptroduoed in another place. The Honourable Mr. Hossain Imam will see that 
our first .u~gestion was that we should not· fix the pay of the Vice·Chancellorand 
that the Vice-Chancellor should hold offioe for such period 8.8 the Chanct'llor may 
fix. The University pointed out the risk that might arise from a pr~ure of that 
kind-the Chancellor deciding that a paid Vice·Chancellor was necessa.ry and maJUng 
.. selection after no very well defined oonsultation with the Executive Council and 
they pointed out that you might get a position in which the Chancellor forced a 
Vice-Chancellor on tho University against the wi..llhes of the Executive Council and 
that, whether that was in any particular C88e justified or not, it W&8 likely to lea.d-
almost bound to lea.d-to a deadlock, and they made their own suggestions 808 to 
how provWon should be made in the Act for a paid Vice· Chancellor. Now, Sir, 
the Select Committee con~idered the30 opinions of the Executive CounQil and the 
Academic: Cotmcil. They gave very long and anxious consideration to this for it' 
was one of the mmt important points in the Bill. The Select Committee endea· 
voured to associate the Univer.iity, more particularly the Executive Council, with 
t~ procedure. Tbey gave the Executive Council concurrent power of initiative 
in lI&ying whether ~here should be a paid Vice· Chancellor. It is true that the 
Chancellor will still make the fina.l decision 808 to whether there should be one or not, 
either of hi3 own motion or on the proposal of the Executive Council. But at any 
rate the Executive Council share the initiative there; and I may say that if tho 
Executive Council were very strongly against the proposal that there should be a 
paid Vice·Chancellor it is clear that that is an element in the situation to which the 
Chancellor before finally deciding would have to give very 8t'rious consideration. 
The Chancellor, Sir, in respect of Delhi University is not the Governor General in 
Council. He is a separate entity. He is entrusted under the Act with a good many 
duties and respon\libiliiies the nature of which seems to show that he is regarded 
as something apart from the Governor General and, if need be, 0.8 a kind of arbi. 
trator between what the University thinks is the best thing and what the executive 
Government, which has such a big stake in this particular University, thinks is a 
good thing. I will not inflict on the Howe all the pOwe1'8 that the Chancellor h~ 
of ordering inspections, making certain appointments, such as, the Pro-Chanoellor, 
the Rector, etc.-there are a good number scattered through the Act-appointiog 
umpires, tribunals of arbitration etc. We deliberately put the power here into the· 
banda of the Chancellor for the reMon that he. W&8 not the GoverDOr' Gea.al 
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in. Council. Ngw, Sir, the propOIIal that has emerged as a result of very careful 
consideration in the Select Committee is as follows :-

., Provided that if the Chancellor of his own motion or at the instance of the Executive Council 
aft.er consultation with the Academic Council is of opinion that a Vice-Chancellor should be 
IIoJlPointed on the (londition that he gives his whole time to the work ofthe University, the follow-
ing provisions Bhall apply to the appointment of the Vice-Chancellor, namely: 'the Vice-Chancellor 
shall hold office for four yl'ars ". • 
So we put it in' the Act what his term of office should be. We took tha.t out" of the 
discretion of the Chancellor. The Vice-Chancellor shall receive a salary which is 
stated in the Act. We took that out of the discretion of the Chancellor .. It was 
previously our suggestion that he should be paid such salary as the Chancellor may 
determine. And then as regards machinery, we made provision which is now before 
the House,-a Committee of three persoIl8 two of whom shall be persolls, not con-
nected with the University .or any college, nominated by the Executive CXluncil, 
and one person nominated by the Chancellor who shall also appoint one of the 
three as Chairman of the Committee. We had originally proposed that the Chancel-
lor's nominee should be Chairman; but now we say that the Chancellor shall seleot 
one of these three to be the Chairman. It leaves it open to the Chancellor to select 
tie best man as Chairman for we realise that a man might be put in by the Chancellor 
not with a view to being the Chalrman but to fill up some gap which the eloction of 
two persons by the Executive Council might leave open but tha.t one of the nominees 
of the Executive Coun·oil might be the most suitable Chairman; so that it is quite 
pOSSible that the Exeoutive Council will be associated with this committee of selec-
tion to the extent that two of the threeperilons will be their nominees and it may. 
well be that one of those two will be the Chairman. 

Then; Sir, we provide that this Selection Committee shall report its ",election 
to the Executive Council and the Executive Council shall make its recommendation 
on the persons so selected to the Chancellor who shall appoint one such person as 
Vice-Chancellor. The Chancellor, Sir, cannot go outside the range of persons re-
commended by the Selection Committee and reported upon, shall I say, by the Execu-
tive Committee. Now, Sir, it ha.s been said by my Honourable friend who moved 
the amendment that the Executive Council will be tied to the names put up by the 
Selection Committee. That is quite true. They will be tied but they have two 
members on the Selection Committee. 

THE HONOURABLE MR. P. N. SAPRU: Will tho Chancellor be tied to the 
names suggested by the Executive Council 1 

THE HONOURABLE MR. J. D. TYSON: Yes, the Chancellor will also be tied, 
entirely tied, to the names recommended by the Selection Comrliittee and reported 
on by the Executive Council. ' 

Now, Sir, when wo made a reference to them as regards the machinery. the 
Executive Council and the Academic Council of the Univer:iity made this sugges-
tion :-

.. They would furtht'r suggest that, instead of recommending a single name os haa bllOtt the 
practioe in the pe.~t, the Executive Council in this ce..sc should submit 1\ pallel of three names to the 
Chancellor for the appointment of Vice-Chanoellor, the names to be selected by plural cumulative 
'Voting, if yoting is at all neCe88ary ". 
So, Sir, they were to submit three names and they were to select the there 
names by plural cumulative voting, but I would submit th~t what the University 
had in mind was that the Chancellor should make a choice and not merely approve 
a choic~ made by the Exocutive Council. That suggestion, that method of approach 
at all events, which i'l our method of approach also, has the blessing of no less an 
educationist than the Vice-Chancellor of the University of AJigarh who in another 
place Bought to move an amendment which, us he introduced it, was our procedure 
in a different language. We did not quite see eye to eye with him there but it subs-
tantially wa~ our procedure and he liked the idea that the Chancellor should make 
a choice from this restricted )jilt put up by thc Executive Council. Now, Sir, tJtat 
does appear to be the procedure in most of the Universities in which there is a 
provision for a paid Vice-Chancellor. The University of Dacca:- . 

.. The Vice·Chancellor ahall be appointed by the phancellor after consideration of the recom-
mendations of the Execiutive Commiti6e ". , . 
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Madras :-

.. Th" Viae-Chancellor shaD bo .. wholo·titn.o offi:lot of tho University a.nd shal1 bu appointed' 
.by the Chancellor from amongst throe persOliti recommendod by the Sena.to ". 
Annamalai :- . . . . 

.. The Vice-Cbancello~ shall be appointed by th(' Chancollor from a po.nel of thre6 pf,I'8OWI re-
cOmmended by tho Foander ". 
Lucknow University :- • 

.. the Vice.Cb~noellor a):Iall be appointed by the (''bancoIlor after oODliideratiop. of the reoom· 
mendations 'of the Exeoutive Counoil ". ' . . 
Possibly, Sir, in Lucknow the tradition has arisen that ho accepts the first 
name. 'fhere is nothing under our proposal also to prevent that tradition arising. 
Punjab University :-

co The Vio".Cll8Ilcellor shall be llUob "no of tile Fellowa all the Cballl!ellor ma.y from time to 
t.ime appOint in this behalf". 
and in Calcutta, if I remember a.right. I think tho Government of Bengal actua.lly 
appoint the Vice·Chan(,,ellor. 

So, Sir, there is nothing unusual in the propollal that we have made_ Now, 
there i8 another r8lY1on-I put it forward with aome diffidence but I think it is a valid 
re&8on-why we'8hould ~ve the final choice to the Chancellor amongst the three 
names that might come to him through this channel in whioh the Executive Council 
has had such an important part to play, and that is that circumstance!! might ariae 
if we have a !!uccession of paid Vice ·Chancellors-t.he ma.tter has not at all been 
decided-circum!!tanees might arise in whieh the Chancellor might feel it desirable~ 
keeping to the names put to him, to make a break. Supposing that there had been, 
shall I say, three .Europeans, or rather three IIl,lccessive European paid Vice~Chan
cellors of Delhi University, and the Chancellor thought that it was about time that 
an Indian had a look in and the names came up with a European, a Muslim and a 
Hindu,-we think that there is value in giving the Chancellor t.he opportunity te> 
take that sort of situ!l.tion also iato consideration_ Whether that sort of situation 
will ever arise or not it is not for me to say. We do not. know how often tht' Cni. 
versity will want a paid Vice·Chancellor or th('l Chancellor deem it necessary that 
they should have one. 
. So, Sir, in oonclusion I would 88.y that, this present procedure. which is not 
far out of line, 80 far as the ma~hinery ~oes, wit.h what the University reoommended, 
does' represent the fruits of very ea.reful {·onsideratioll. It.is a marked advance, 
and I WOt~ld go further'and sa.y that it is a marked improvement, on our original 
reoommendations and we would be very unwilling to alter it, in the Mr.nse of the' 
amendment, which would mean that the Vice·Chancel1or would be elected by the 
Executive Council subject only.to confirmation by the Chancellor .. Sir, I am afraid 
I mllst oppose the amendment_ 

THE HONOtJ'RA-BLE MR. P. N. SAPRU: The cat is out of the bag. As I say, 
-the Government have not been resisting communali!!Dl. The claim of the Educa. 
tion Member t.hat he had resisted'the introduction of communalism has been dis-
proved by the observations which the Honourable Mr. Tyson has made in the oon-
-eluding part of his speech. He said that it was desirable to have this power in the 
hands of the Chancellor beoause eireuIDstanc('s might arise when it might be neces· 
sary for him to intervene. He gave the instance of three European!! being appointed 
in successive periods, whereas as a. matter of fact wha.t he had in mind was that 
there might be three Hindus appointed in three successive period8 and then there 
might be a claim from the Muslim side that they must have a Vice.C~a.nceUor, aqd 
there mu.'!t •. therefore, be the power roservt'd to the Chancellor to Intervene and 
say.· .. I sha.ll have a M.uslim this time ". Therefore, the principle, as I said, of com-
munalism has been recognis:m. in this Bill and I am glad that this amendment hy 
had the effect of unmaaking the intentions of Government. . . 

Sir, when we proposed the aingle transferable vote-I do not know whether 
that was an 'ideal sUigestion-we had this minority businesa al80 in mind. Per. 
tonally, I may s"y that I am a very great believer in llroportional representation 
and I think it waa lJ0B8ible to discover some method of proportional representa-
tion. I am not very good in ma.thematics-I·a.m very weak-but I thmk it i& , , 
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possible to discover some method of alternative voting, some system of propor-
tion"l representation, whereby you can assure fair repreHentation for all, the cult~reB' 
which must be represented in the University. As rE'gards the selection of the Vlce-
Cha.ncellor, we had this cOllsidpration in mind when we sent our suggestion. 

Now, so fo,r as the arguments are concerned, 'l may point out that the system 
12 NOON in Allahabad has worked fairly well. It has given tc? the 

. Allahabad University throe very, very able and distingUIshed 
Vice-Chancellors. The first Vice-Chancellor was Dr. Ganganath Jha, perhaps the 
most eminent, Orientltlist of his time, and a great educational administrator. The 
second Vioe-Chancellor was Pandit Iqbal Narayan Gurtu, a scholarly man, a.n? ,a 
very capable administrator, an extremely able administrator. The third Vlce-
Chancellor is Pandit Ama.rnath Jha, a most efficient Vice-Chancellor, a man of 
dynamic personality, and energy who has done a great deal for the University. 
Can it be Raid that the ve"ty democratic system thll.t we have in Allahabad, with all 
its faults, has given the Allaha,bad University an inferior type of Vice-Chancellor 
to that appointed by government in univel'l!ities where the selection rests in the, 
hands of the Chancellor 1 

Rir, the Honourable Mr. Tyson said that the whole scheme was in the nature of an 
e~periment, and that government was reorga.nising secondary education in AlIaha.-
bid. We claim to have reorganised secondary education in A1laha.bad in our OWDI 
way. Wewish your experiment evcry suc('eslI. As 1 pointed out, the th~ 
yearh' course is not something' new. We have the three-years' honours course ~n, 
Allahabad. What you are doing is to have a three-years' pass course also. Well, assum-
ing that you are trying a new experiment and that you are going to give grants, ~hat 
doe.s not entitle you to tighten control over the University. Oxford and Cambndge 
Universities and other universities also receive grant.s from, the British Exchequer" 
but I have never heard it suggested t~at that is a valid ground for exercisi?g greater-
supervision over them. In Oxford the Vice-Chancellorship goes by rotatlon to the 
principals of the variou~ colleges. Here, the suggestion that we made was of a; very 
modest character. There were so many.safeguards, to which reference has been made 
by the Honourable Mr. Kunzru. A negative power was given to the Gov,emor-
General; he could SIt.V, ., I do not, like any of these three names; you give me some 
other names". What we were denying him was the affiirmat.ive power. It was 
I!aid that the Governor General would act. not 1\8 Governor General, aud not 8.8, 
Governor General in Council, but as Chancellor. Well, Sir, the only existence that 
the Governor General has in this country is as the head of the Indian State. He 
would not be the Chancellor if he were not the Governor GeneraL And the Governor' 
General would naturally go by the advice of the Department, of Education. And 
we cannot always be certain of having in the Department of Edu~ation an Eduoa-, 
tional Adviser of the lib!ralism of my Honourable fr~end Mr. Sargent·. 

THE HONOURABLE MR. J. D. TYSON: Would he not sometimes prefer the 
advice of his Vice-Chancellor 1 Is that entirely ruled out 1 

THE HONOURABLE MR. P. ,N. S4PRU: Then it means that he will go by the 
advice of the retiring Vice-Chancellor. Well, Sir, I do not know whether that will 
be an ideal Rystem. Suppose the Vice-Chancellor is an able mau. He cannot ask 
the Chancellor to renominate himself. H~ might think that he himself would be· 
an ideal person to carryon for another three or four years, and he would feel ex-
tremely embarrassed if the Chaneellor asked him, .. Whom am I ·to appoint. 1 ... 
He could not say, " Appoint me". Therefore, he will have to fall back upon the 
Department of Education-which also supplies money to the Univ('rsity. 

Therefore, what we have done is that we have given this power of selection of' 
the Vice-Chancellor to the Executive Council. At the present moment we have· 
an irresponsible Executive Government. That is bad enough. But when we ,have' 
a responsible .Government operating at the centre-and I hope we shall have a res· 
ponsible Government at the centre, because I want this Executive Council to dis--
appear as quickly as poslJjbl~then we shall hav~ party control of the administra-
tion of the University, because the party in power will prefer a. person who is in, 
iYlDpathy with its ideals and aspira.tions. . 

I think, Sir, therefore, that there is a, very strong case for revising the a.ttitude .. 
of Government, in regard to t~is matter. In any case I should like some indica.tioDr. 
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to be given that, following thc oonvention of Lucknow, the Chancellor will respeot 
t~ recommendn.tions of the Executive Council. I do not wish t.o say anything about 
the Delhi University CoUrt'B opinion. I am not guided by the opinion of the Delhi 
Uuiversityor any other body. I have taken my stand upon expn-ience derived 
from my province, and from other provinces also with which I am familiar. 

THE HONOURABLE MR. HOSSAIN IMAM: Mr. 'Chairman, I was rather struck 
,by the prolonged discWlBion on this amendment. As a matter of faot, there is very' 
Jittle difference between what the Bill contains and wha.t the amendment recommends. 
·When onoe the Governor GeneraJ. has aurrendered his power of nominating anyone' 
he likt'-s to the panel which will be sent in by the selection committee, he h.as reaJly 
annendered all control. His power of nomination is very illusory . Let· me give 
you an instance. We had to soad, during the last Provinci&l electioll8, Soheduled 
-caste representatives. In the first pr'imary electioll8 there were a number of men 
-to be elected by the Del.ressed CI&SS voters,.and the list was to be submitted to the 
joint electorate. A 1llan was selected who was really to stand, and two or three 
nonentities were also seleoted, consequently the nonentities were not returned and 
the result was t.he final election of the .selected candidate alone. What the selection 
committee oa,ri do is to select one prominent man, and ·the othet two nominees will be 
.inoluded merl'ly to fill tho ga.p. The Chancellor has no chance of going outside that 
• list. The seleetio.n committee is dominated by the Exeoutive Council, which baa 
got two members of its own out of three. So, we really do not find that there is 
. anYthing. to be ga.ined by the amendment and anything lost by the Bill. For our· 
. .selves, we have no hop<' either from the Executive Council: or from the Chancellor; 
.80 we stand neutr&l. But we feel that there is nothing to be gained from the &Ulend· 
ment, and nothing to be lost by the Bill as it is. 

Tma HONOUBABLB THB CHAIRMAN: Amendment moved :-
" That ~ part (0) of the proviso to claute 6 of the Bill, for the worda beginning with the word8 

"make ita recommendations' and ending with the worda '88 Vice. Chancellor ' the worde • eleot 
. one of them by the method of the Bingle transferable vote 88 Vice.Chancellor mbject to the 000· 
dlrm atWn of the Chancellor' be BUbatituted ". 

Question put: The Council divided:-

Kalikar. Hon. Mr • .,. V. 
Kunztu; Hon. Pandit Hirday Nath. 
Ram S_ Du. Hon. Rai Bahadur Lata. 

Aabraf Said. Hon. Mr. 
Bozman, BOD. Mr. G. S. 

-Cbaranjit Singh, Hon. Raja. 
'Conran·Smith, Hon. Mr. E. 
. -Ghosal, HOD. Sir Joeaa. 
H7dari, HOD. Mr. M.S. A. 

. Jopndra Singh, BOD. Sir. 
Jones, HOD. Mr. C. E. 
Khunhid Ali Khan, BOD. Nawabzada. 

,Lal, Bon. Mr. Shavax A. 

AYES--6. 
Bay Chaudhury, Hon. Mr. KUJI1Ill'IIaDkar: 
Sapru, Hon. Mr. P. N. 
Sinha, Hon. Kumar Nripendra Nara71Ul. 

NOES-19. 
Mahomed Usman, lIon. Sir. 
Menon, HOD. Sir RWmunni. 
Mitra, Hon. Mr. D. N. 
Mukherjee, BOD. Sir Satya ChMan. 
Pilla.i., Bon. Mr. N. B • 
Ray, Hon. Mr. S. N. 
Boy, Hon. Sir Satyendra Natb . 
Sargent, Hon. Mr. J. 
Tyson. Hon. Mr. J. D. 

'!'he Motion was negatived . 
• THB HONOURABLE MAULVI ALI ASGAR .KHAN: Sir, I move :-

.. That in claU88 I; of the Bill in part (e) of the propQ8lld proviso after the word • whom • llhe 
words' one being a Mualim' be inserted. .. . 

Sir, in tho other House much time was spent over the amendment of this claWJe 
. with no effect. Government took up BUch an attitude that almost all the amend. 
ments brought by the Muslim League were rejected. Why, Sir 1 W::as there none 
of these amendments worth cOll8ideration 1 I presume the same attitude will be 
;adopted in this House because Government know that they have got a majority of 
votes with the help of the nominated members. Sir, I am not communalist. But 
.• inoe almost all the universities have been controlled by other oommunities and every 
·one is not liberal, the Muslims should have reservation of seats similar to other de • 
..pm;ments of the Govermnent:. UnleBB this is done, the minority communit~' is 

4tNot corrected by the HOIlOUI'able Mlfmber. 
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hi.rd hit. Of course communalism should not come to universities. But without 
reservation of BOme seats the Muslims wiD hardly be represented. It is of~n found 
th6t Muslims are not properly represented in the unive~sitie8 and other pla.oes, be-
cause the power has gone into the hands of the other communiticsfrom a long time 
and. unle88 reservation is done, their cause will not be protected. I would, therefore, 
urge the Government as well as the other H<mourable Memb,r.rs to carry this amend-
ment, because, unless this amendment is carried, Muslim futeresta will not be safe-
guarded as muoh as those of the other communities whioh are already w.ell represent-· 
ed, judging from past bitter experienoe. That is why Wl'. want this amendment. 
H we cannot carry it here, yet we ca.n enter our strong protest. 

With these wOrds, Sir, I move the amendment. 
*THE HONOURABLE MR. P. N. SAPRU: Sir, I feel that the amendment which 

my Honourable friend has moved is unnece88&ry, beca~ the Appointment Board 
will consist of three members one of whom shall be appointed by the Chancellor and. 
two shall be elected by the Executive Council. They will be elected by the Executive 
Council in such manner as the Executive Council decides. I suppose we are not 
laying down the rules of election by the Executive Council and in any case there is-· 
the Chanoellor's nomination to safeguard the interests of the Muslims on the Appoint.. 
ment Board. I should like the Appointment Board to be so constituted as to inspire 
confidenoe in every seotion of the community. I think the atta.eks on the Seleotion 
Committee by, the Honourable Mr. HoBB&in Ima.m have been very unfair. The 
suggested system of Appointment Board is a good one and I see no reason to alter it. 

THE HONOURABLE MR. J. D. TYSON: This is the first of the so-called commu-
nal amendml~nts, Sir, and although it is of a rather speoialised nature it was sought 
to be supported by my Honourable friend Maulvi Ali Asgar Khan on general grounds. 
as a communal amendment. I think it will save the time of this Honoura.ble House 
-iIond I ~ it is only fair-if on this amendment I take the opportunity, the first· 
I have had, of explaining our attitude to amendments of this character, for there are 
a good many on the list afterwards. Now, Sir, in the Delhi University Act, ap8.rt 
from one or two so-called " close" scholarships or scholarships reserved for a mem-
ber of a certain community or even of a certain caste, there is no statutory reserva-
tion for any minority community. To put them out of ~e way at once, let me say· 
that these close scholarships, reserved schQlarships, were accepted not by Q.overn-. 
ment but by the University. It was open to a.ny community to offer scholarships or 
medals to the University on the condition tha.t they should only be awarded to a 
person of that community. I do not regard them as communal, really. But they 
have boon accepted in the past and they are there, Sir. I hardly regard those as 
communal provisions. in the Bill, for as I say it was open to any community in days 
gone ~ to make an offer of that kind to the University. I do not say that it is 
open now, for I believe the University has of late set its face against such gifts. 
Apart from those, it is a fact of which we must take notice that there is at presenG 
no provision of this kind (oommunal reseNation) in the Act : it is, of course, a pOint 
of grievance with my Honourable friends on my right. Further than that, Sir~. 
I think I am right in saying that there is no such provision in the Act or Statutes. 
of , any University in India, in most of the 16 Universities of a general nature--I am 
omitting Aligarh and Bena.res which of course have special communities primarily 
in mind-but of the remaining 16 there is only one in whioh I believe provision of· 
this kind is made. That, Sir, is the Da.cca University. The University of, Dacca 
was founded largely as a result of the Sadler Commi88ion's Report on the University 
of Calcutta. The Sadler Commission, which I need hardly remind this House was a· 
very authoritative body with such undoubted experts in matters of education as the 
late Sir Asutosh Mukherjee, did recommend'both for Dacca where it was in contem-
plation to have a University and for Calcutta. a certain measure of communal reserva-
tion. The case of Dacca I have said was somewhat special. The Sadler Commission 
pointed out that the MU88&lmans of Eastern Bengal ha.d in the past not availed 
themselves of facilities for higher education, that they were. now showing a very pra~-
worthy and laudable desire to avail themselves of it, that the pressure on the 

• Not oOl'l"eCMd Jly the Honourable Kember; 
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University of calcutta from this new souroe of recruitment of undergraduates was be-
coming increasingly seVere and thflY wannly suppbrted the idoa that in East Bengal; 
whi<'l1 is predominantly a Muslim aroa, the aspirations of the people should bo given 
this outlet, the Daooa College should be rai80d to the staturo of a Univ~rsity a'n<\ 
special steps should be taken to ellsure that the ,Muslim voice should bo hoard in tllat 
University ~and they mado recommendations which wore very largely adopted 
afterwards in tho Da.cca University Act. That, Sir, .is tJle one University in India. 
where there is conunuiml fepreSt>Jltation provided for in the Act and Statutes. It is 
perhap~ signifioont that though they made a recommendation fot, a lesser dogree of, 
communal repr<'8entation in the UnivlV8ity of Calcutta that University has not yet 
accepted the recommen~tion. Now, Sir, I have said that the position in Dacca 
was special and it may be that the position in Dellli is special. But that point has 
never yet been fully explored. I only mak£' the point at, this stage that we ha.v(~ not 
'got any such reservation in the existing Act and that it do~s not exist in any Uni-
versity, exoept'Daeca. More than that, Sir, the D~lhi Univprilit.y Act was to a large 
extent drawn on lines familiar in the Dacca. and Lucknow Univerility Acts; and if 
:Bonourable Members who have the Calendar of the Univeraity before them will 
look at the Statoment of-Objects and ReasOns and the Report ofth'J Seleot Committee: 
on tope parent Act, /be Delhi University Act. quoted in that ca.lendar, they will find 
that Government at ·that time proposed to follow the Da')c& University Act in provid. 
-ing for communal representation and reservation of seats on commuRal basis; and, 
as was I think mentioned on the first day the Bill wa.~ b"for<>.thi" Honourable House, 
-the Joint Select Committee, apparently with one dis'lentient voba, cut it out--

TIlE HONOURABLE MR. HOSSAIN IMAM: The only representative of the 
Muslim community .. 

To HONOURABLE MR. J. D. TYSON: Maulvi Abul Kasem submitted a note 
.-of dissent. The Honourable Member of those days, Sir Muhammad Shafi, signed the 
majority report. So far &8 I know the Univerility has not itself considered moving 
for restoration of such provhions in the Act or in the Statutes. That, Sir, is a thing 
that we definitely have to bear in mind, that we have not been approaohed at ail 
by the University on this point. This Bill at present before the House was brought 
for certain limited purp030S, chiefly corrected with imp~menting the three-year 
degree course and giving statutory effect to oertain important proviiion'l in the new 

-conditions on Government grant to colleges. In preparing for and drafting this Bill 
Government did not in any way attempt to review the whole working of the Uni-
versity. It was not our purpose to overha.ul the .whole University, either its Act and 
'8tautes or its working. We had certain limited objects in view. If we had been 
'wanting to overhaul the whole working of the University, We should probably have 
desired the advice of a commission or committee before undertaking 80 large ,a task 
and it is open to doubt whether this is the time for doing such a thing. But we had 
this urgent matter bmore U8, of the three-year course, and wanted to legisla.te pri-
marily to get it through and we have taken the opportunity to do certain.other 
things to improve, as we beHeve, the machinery of the University, but our Bill was 
not intended to be a general overhaul ofthat maohinery. 000 ofthe aspects that we 
certainly did not review at a.l1 Of propose to tack1e in our,Bill was the working of the 
machinery of the University from the communal point of view, and, in fact, that 
matter was not raiF.ed in another place on the Second Reading ofthe Bill on MotiuD 
for reference to a Select Committee, nor was it railed in the Select Committee. I 
·am perfectly aware that, as I still very, much regret, we were deprived of the help of 
the designa.ted JDembers of the Select Committee from the Honourable Mr. Hossain 
Imam's Party but, Sir,. we did have Muslims on the Select Committecand the oppor-
tuility was not taken of raiiing it thro.gh them. So, Sit, I think the House will 
,appreciate why, when a sheaf of amendments were put forward in another place at 
the clause-to-claUBe consideration of the Bill, we he.:Jitated to accept them. Amend-
ments of that kind, coming forward at that late stage, if accepted, would have com-
mitted us to thrusting upon the Universi~y, without any consultation with them, a 
fQ1l-fledged Scheme of communal representation. 

. Now, Sir, I,do not at all w.i:ih-I do not feel qua.li6.ed.. I frankly admit-to pro-
DOUnoe today in oonueotion with this Bill on the mente &ad demerita of oommUDal 
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representation in universities. It has not been with us n. 'I.ive issue. It was no part 
of our original intention and it camE! up at. a. 8t~e at whlch we honestly could not 
have ,accept.ed an amendment. an~ thrust it on the U~ver~jty. I do not wiB~ to 
commeRt on the merits and demerit~ as a mll,tter of prInciple or as an abstract ldea. 
at all. Wo have heard that from the purely educational point of view there are 
objectioml to taJkin~ of Mus Jim education and Hindu education: and other references 
have been made to it from the- political point of view; but, of course, the fact i~ that 
communal repre~cntation finds a large place in the public life of the .country, the 
oonstitution and other political mat.tcrs, and it obviously cannot just be thrown out 
like this. My point, Sir, h thi~,-that I do not wish in anything that.1 mar hay-e to 
say on this Bill now or at a later stage to be considerod to be pronouncmg a Judgment .. 
on the meri~8 of communal repre~ntation as such, nor, Sir, will I say that we view 
from Government Benches 'With any compla~ncy the part that the minorities are 
. able to plav in the Delhi UniverRity. As against this, however, Sir, the representation 
which has 'been sought to be ~cured for one particular minority in the amendments . 
that are to be placed before thi~ House do go beyond the degree of participation 
which that particular community hall hitberto played in the University, as will be 
bome out by the figures which were quoted by my Honourable friend the Educationgl 
Adviser in his speech on the Second Reading on Saturda.y. Very briefly, where the 
regi~tered graduate,';! of the Mu ... lim community are one-eleventh of the total number' 
of registered graduates, ca.n we he ~xpected at very short notice to a.ccept suggestions 
that. a reservation of Meats among registered graduates sh/i>uld be in the neighbourhood 
of one-third or one-fourth' So the thing wants very close exa.mination, closer 
~xa.mination than could pOlJsibly be given to it when it comes up at the stage of clause-
to-clause consideration of the Bill. As a. token of our appreciatioJll of the fact that 
minoritie~ have not hitht'rtoplayed a. con~picuouspa.rt, or, in our opinion, a.n adequa.te 
part in the adminhtration of the Delhi University, we did accept a.nd we did our-
selves put forward in another pla.oe certain amendments which now form pa.rt of the 
"Bill before the House and we threw out the suggestion -and indeed gave a promise. 
which I am willing to give on tbe floor of this House also-tha.t if the University 
would consider introducing the principle of proportional rep~ntation into its 
institutions, tha.t very fair method of securing representation for 8ub.stantial minori-. 
ties would bave very warm support from Governm~t, and we would. use such in-
fiuence as w(i) command in the University to get it adopted. We have reason to 
8UppO~ that to some important quarters in the University, a.t all events some qua.r-
ters of influence ~n the University, suoh a pro~l is not unwelcome.· So, Sir, I 
wanted to make It clear tQat.our refu;J'l1 to be, if I may sa.y so, rushed into accepting 
.at the clause to cla.use stage a. la.rge number of a.mendments designed to intrOduce 
wha.t is for Dalhi a.nd would ~e for most universities in India an entirely novel 
feature must not be consldered, must not be taken, to be pronouncing on the 
merits o~ communal representation of itself. Thi~, is, Sir, a. very urgent Bill brought 
for certaIn narrowly defined purpo.*lS and we would not be willing to hold it b8.ck. 
to ~r this .very larg~ subject to the University and to get its views upon it. . 

Coming now, Sir, to the particular a.mendment before the House, it seeks to 
lay down that one of tho CommitteI' of three t'> be set up to a.dvi3e regarding the 
selection of a whole-time Vice· Chancellor must be a Muslim. Well, Sir, I have given ' 
my general rea.sons for not wishing to introduce such a thing into the present Bill or 
into the Act, a.nd the particular amendment it~eU" i.~ &lso open to the criticism that 
if the Executive Council did not happen to select a Mu'ilim it would bind the Cha.ncel_ 
lor to aeleot a Muslim. Now one of the meriti! of our present propo~1 ii thE.lot it would 
be open to the Chancellor to select a Muslim to fill a vacancy, but we would not like 
to bind him, ai in fact thii amendment would do, for we can conceive of circumstances 
in which the Chancellor might wiih to fill that place hy selecting an educationist 
of some pn.rticular kind. He might not wish to make a. selection at all on a religious 
basis but he might fil1d that the two person3 unoonneotod with the Univer.:lity or any 
College put up by the Executive Council, though admirable in themselves, were 
neither of them educationists-they might ha.ve otheradmira.ble quaJitiea-and 
he might wi~ above all to have an educationist. So, Sir, 1 feel we oa.nnota.ooept 
an a.mendment which would bind the Chancellor in oertain citcumat&noes to appoint 
a Muslim to the 8eleotion Committee. . 
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< I must apologise for having made a rather long sta.tement on a very small amend-
ment. But, as I said, I wanted to make our position as olear &8 p03aible, so tha.t we 
Inay not be thought to be ada.ma.nt, or riecessa.rily oppo38d to all proposa.ls of this 
kind. And I think tha.t in the ond it will be fotmd tha.t I ha.ve sa.veci the time of the 
House by O'l:pla.ining our position at the very first possible opportunity. . 

• THs HON0I1B.A.BLl!l8AIYBD M01IAMED PAD3HAH S.UrIB BAHADUB. (Ma.dra.. : 
Muhammada.n): Even though my Honourable friend Mr. 'l'yson has found 
it necossary to oppose this amendment, I must in fairness say that he has been very 
fair ift the observations which he has made. Even though he thought that it wu 

'. his duty to oppose the amendment, his own speech, from the beginning to the end. 
has been an admission of the faot that the MUB8!1.1mans had not been given their due 
rights in the Delhi University. I am glad that the speech whioh has today been 
made from the Government benches shows a real appreciation of the situation in the 
country. This speech seems to give us a hope that sinoe the Governmentfeels that 
the MUBSalma.ns do ha.ve a. case, it will wake up to its duty of redressing their grieva.noe. 
I am therefore glad that today's speeoh from the Government Benches marks a very 
welcome departure from the speeches tha.t were made on Saturday last, which 
showed a wilful refusa.l on the part of the Government to fa.ce facts and to admit 
stem realities. 

After aU, what a.re the reasons that the Honourable Mr. Tyson has advanced 
for the inability of the GoverJlDlent to accede to our dema.nd 1 His reason is that 
the Government had not had time to go into this question completely, and tb1l.t 
without investigating this question thoroughly it would not be p088ible for them to 
try to take steps to do the needful in this direction. It is "Iso said that the purpose 
of this Bill was not to review and overhaul the whole system of education in the 
Delhi University, but that it was some specific purpose which led them to bring !ihis 
Bill. WeD, Sir, we would not have put Government to all this inconvenience by 
moving amendments in the other House and by giving notioe of a large number of 
amendments in this House also if only Government had oonfined themselves to the 
PurPose which they say they had in view. The purpose, as I understand it, is to 
introduce a new three-year oourse for the degree, and also to have a paid Vice-Chancel-
lor for the Delhi UniversJty. These two were very plain matters, and if only Gov-
ernment had confined themselves to these in the amtmding Bill, we w()uld not have 
taken all this trouble, and we would not have put Governmen't to all this worry_ 
But since Government thought that under the cloak of this simple proposal they 
would avail themselves of the opportunity to bring a more detailed Bill so that for 
some years at least there might not be a.ny jllStifica.tion for a.ny Bill of this kind to 
be brought in connection with the a.mendment of the Delhi University Act, we have 
our grievance against Government, and it is for this reason that we have been, on 
behalf of the Muslim League Party, in the other House and in this Houso also, 
t~ to make Government understand the situation, to faoe fa.ots and to do justice 
to the MU88almans. 

Sir, the Honourable Mr. Tyson had also the fairness to admit "that'the Govern-
ment does not view with complacency the present state of things in the Delhi Unil 
varsity as regards the secuiing of benefits of the University to the minorities. There 
is this glaring fact that one of the minorities, and particularly the Muslim minority, 
has not been given its due. When this is the position, what is it that prevents Gov-
ernment, what is it that prevents the Honourable Mr. Tyson, from accepting this 
amendment 1 It looks as though the Honourable Mr. Tyson is not a free agent. 
Otherwise I do not know what it is that keeps him from promising to do the needful 'I 
Is the time inopportune 1 Do they want to wait for some auspicious moment for 
doing justice 1 There is a saying in Persian:-

Darkar-e- khair Bajatb-e-Ueeob Iatbekhara Neeetb. 
_ For doing the right thing, it is not necessary for you to find out which is the aus-

picious hour. Every hour is auspicious, if what you want to do is really good. It 
is not neoessa.ry for Government to wait for some fa.vourable moment when once 
they know there is injustice. It is their duty at once to try a.nd stop the injustice 
and bring about communal equality. 
" 

• Not oorreoted by the HOD9ur&ble Kember. 
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iiir, it hat! boou ti&i.d that there is one university at least in India',~rring the 

two spetlial universities which are for particul&l' commuirities, in re8~Of which the 
Sadler CommiMion made a recommendation. to this effect. I ~ the Dacep. 
University. Th~ Honourab.e Mr. TYHon admitted that this recommendation was 
made by the Sadler ColllDtill8ion for Dacca, because the Commission felt th~t th~r! 
wat. a d~8ire on the part of Musli~ in that regio11 for increased bent'fits of uDlverslt! 
education of which they had been deprived until then. But I ask, is there not eVI-
dence enough to show that the Muslims of Delhi Province-that the Muslims of the 
whole of India, for that matter, because Delhi is a place where. Muslim boys from all 
parte of the cOlmtrycome, because their parents in Government service ar,e trans-
ferred to Delhi-is thm'e not enough evidence, I ask, to show that the Muslim c~m-, 
munity wants to get its due share in the Delhi University? Can there be anything 
more convincing than the aJ-dent deSire expre!ltred an~ the presistent efforts made b~ 
the Muslim League in the other House, in spite of the obstinacy on the part 0); 

Government to accede to our reasonable request/!? . 
As regards the Delhi Univel'8ity alBo, the Honourable Mr. Tyson 'had to a.dn:i.it:-. 

'facts canllot M denied-,-that the original Bill, as it was proposed in 1922, when thie 
University came into existence, did contain this provision for communal representa-
tion. And why was this provision not incorporated in the Delhi UniverRity Act 1 
It was ~y because in the Select Committee which went through the Bill there was 
one solitary Muslim.· 1 do :not take the Honourable Sir Muhammad Shafi as re-
presenting the Muslim community. As my Honourable friend the Member for 
Education said, the moment they take the oath of allegiance, they cease to represent 
their own community. I like that. Once they take their seat on the Executive 
Council, they ceaHO to be part.ans, they cease to bclong to any party. But the very 
fact that they cease to belong to any community should not deter them from doing 
justice. The only solitary member, as I waS saying, of the Select Committee who 
was HUppOSed to Rafeguard and protect -the interellt/I of the Muslim community was 
Maulvi Ainu Kasem-and that in a eonuuittee of, a.bout 14 members.· Maulvi 
Abul Kallem could not. have an opportunity to press his point of view on the whole 
committee. He wa.':I the only MURRahnan jJn' the Committee. We !'lee hOll' all the 
members of the Muslim J..eagu('! in the Legislntin' Assembly Wert' not able to alter 
even a jot or titti(l of what the Government 1)1'ought forward. Do you expect 
MlEUh-i 'Abul Iiallcm to do single-handed what the whole of the Muslim lAm-guo in the 
Legislative A~sembJy could not do? The rCllult was that the Committe<l recommend-
ed that there should be no llpooific provision fOl' communal reserva.tion. At the 
same time, Maulvi Abul Kasem ~xpres8ed the pious hope that the Muslim community 
and t.he public interested should have n vojecin t.he selection. Thi!! is what Maulvi 
AbulXa.'1em said ;.-

"TIle MU888lman commWlity and t,hfl pllb:ic jnterested should bave a vuiee in the selection 
of tho MU8I!wman members of the Court .. J, therefo.I't', Nltggest that provision should be made in 
the Statutes to tho effect that one· third of the lnt'mberK l,lected by the diffel't'nt elcc!torates should 
be MussaJmans ". . . . 
He top Willi of opinion that this provision should be n~ade in the Statutes. So, all 
along the line there has been this f~ling that the Mussalmans sbould_ have their 
special representation. I do not sec any reason why the Government should fail 
to do justice to the Mussalmans .. Provisions ought to be there to safeguard the 
interests of all the communities, without, making any difference between one-section 

'of_he population and the other. Just because there are some '*lctions of the popu-
lation which have secured a. monopolistic position, are the Government afraid to 
disturb that anomaly? If that is the view of the Government, I believe tha.t is not 
a thing which is worthy of the Government of India. Once more I make the request 
to the Government that they should try to see ·things In their proper perspective 
and do justice to the Mussalmans. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU; Mr, Chairman, during 
the course of the speeches that have been delivered on this amendment, a great deal 
h~ been said lI.hout the interests of the minority communities. I do not know, 
SIl', what is meant by t.he interests of the minority communities in this connection. 
As my Honourable friend Mr. Tyson pointed out today and as the Honourable 

I the Educational Adviser to the Governnient of India pointed out the other 
day, the participation of the minority communities iJi. University affairs can 
depend only on the ext.ent to which Muslim graduates are. prepared to take part in 

B 
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the '. imiwstration of the University and the extent to which Mualims regard, Ute 
U1U~raity &8 tbeir own by sending their SOI18 to it. In both th~se respects; howe""" 
... my Honourable friend Mr. Sargent sb,owed tho othtrda.y, ,the Muslim commUnity 
hu lagged behind other communities. The reason may be, as he said, that Aligarh 
being 80 near to Delhi, t,be Muslims rhoo;!c to send their sons to the Muslim Univer-
sity. But, ifit is so, how c-an they complain that there are not enough Muslim electo(s 
among the registered. graduates or that Mus'ims are not adequately'ropruented on 
the Court 1 I do not know, Sir, as I have already said, wbat is mea.nt by Muslim 
i'Dtf!r~flts. Do Muslims want that their ~presentation in the University should be 
tt,rrange.d on t~e basis of t be perc.entage of Muslims in the population of Delhi-:-, 

THE HONOURABLE Ma. HOSSAIN IMAM: Yt's. 
THE HONOURABLE PAN))JT HIRDAY NATH X'UNZRU :-or their percentage 

in the total population of lndia excluding the ,Indian States 1 Or do they want 
that they shoUld be given reprasentation on the ('AlUn and the ot,her bodies on the 
same principle on which they have been given representa,tion in the Public 
Services 1 • 

My Honourable friend said ., Yes" in answer to one of the questions that I ' 
l)ut. I think the anflwer tJIat he gave meant that he wanted the Muslims to Ix-
represI'mted irv proportion to their percentage 'in the population of Delhi. It IS very 
-eay for my Honoura.ble friel'id to shake h~ head approvingly when such a thing is 
mentioned but not quite 80 easy to defend it on grounds of equity. If Muslim 
graduates will not get themselvp!I regis~l'ed &8 gradl\&tE's of the Delhi University, or if 
lIu81ims will not send their sons for education to thrnelhi University, is it equitable 
that they sbould demand t,hat share in t,be administration of tbe Delhi University 
which they consider tht~mselv('!j entitl~l to by virtue of t.heir proportion to thll 
other e9mmunities in the city of Delhi-"? . I see no justificat.ion' for this demand . 
.I am not in the leut opposed to the representation of Muslims on the Court or 011 
the other bodies. But if they desire their proper representation,~the remedy i. in 
their own han~. Wha.t they want ill that they Mould continue to patronise other 
'universities and neglect. the Tlf,lhi University and still have a large representa. 
tion on it. . ' 

THE HONOURABLE MR. HOSSAIN IMAM: Is not the Honourable Member a. 
'mlmber of the Executive Coulleil of the Benarea as well aRt,h., Allahabad University? 

TuE HONOURABLE PANDIT HIRDAY NAT It KUNZRU: I am. I 'am 
'there as a registered graduate or a donor. I do not demand representation on thr 
,Allahabad or the Bena.rl's University J<~xecutivc Council simply because I" am a 
Hindu or an inhabitant of the United Provinoos. If my Ho~ourable friendwiH 

. 'bear that simple eonsidtl'd.tioll in mind, he will be able to take a much more cor- , 
reet view of the position than extraneous (,,onsideratioIis have 80 far allowed him 
to take. My HonourabJt' friend said that he wanted the Muslims to be 

. represented on . the Court in proportion to their population of Delhi. The 
University of Delhi is not meant fol' people living in the city of Delhi only. People 
living in the Province of Delhi can also attend it. On what grounds, then, does he 
take into account only the Muslim population of Delhi and not the Muslim populatiou 
of t~ whole province ~ Again, it was said that the University Wall Imperial. It, 
might therefore be sp.id that the Muslim percentage in the total population of 1n~ 
Rhould be take~ into account·. Bllt. all these considera.tions, as I have said, are 
fallacious. The University is not meant for Hindus or Mussalma.ns as such. It is 
meant for students of allpommunities and therefore no bar is placed in the wa~ 
-of admission of Muslim students to tho University. 

THE HONOURABLE MR. HOSSAIN IMAM: Ynu /I,rA forcing us into Pakistan. 
THE HONOURABLE PANDITHIRDAYNATH KUNZRU: 'Nothinjlofthe Kind 

You are if I ma.y say so without disrespect, saying something 'Yhich is wholly 
il'relevant and you know that it is so. 

THE HONOURABLE MR. HOSSAIN IMAM: You are bringing forward" this 
'argument- '. 

THE HONO'UBA.BLE TJlE CHAIRMAN: Order,ordl1'l'. Please address th~ Chair, 
THE HONOUllABLB PANDI1' RIa-DAY NATH KUNZRU: .. It is no use saying 

Yau are forcing U8 into Pakistan " Rnd bringing in an irrele1'ant i88U9: 
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This has got nothing to do with Pkkistan. Can J{ind~8 claim ~epresentatio~ on 
an, University lIim~y because of theIr population. If the Mussalmans or the 
Hindus in a University do not choose to get themselvel! regist.ered, they cannot 
get reprtsentation. 

• .. TBlDHoNOUBABLE MR. HOSSAIN IMAM: Is that t,he only way of getting into 
t,he COUlt? 

THE .~oN611RABtE PANDIT HIRDAY NATH :KUNZRU: The.fonly other W&y 
is nomination. ,. 

THE HONOURABLE MR. HOSSAIN IMAM: No, Sir. Out. of 137, there arO 
oOnly ~5 from Register«-d graduau>s.· • 

THE HONOURABLE PANllIT HIRDAY NATH KUNZR,U: There are University 
t{'Bchers and 80 on. ' 

THE HONOURABLE MR. HOSSAIN IMAM: There you are. The whole obfect 
is there. ' . • 

. THE HONOURUI,E PANllIT HlItDAY NATH KUNZRU: lfthe object is to get 
a cerlain proportion of the teachers, deal with it directly. But why 

1 ·P. lII. introduce it in t.his indirect, manner? '. 
THE HONOURABLE MR. HOSSAIN IMAM,: Mr. Chairman. we are not dis-

-cussing the composition of the Court. We were discussing. at the. moment the 
Seledion Committee. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: The Serection Commit-
tee is concerned only with one person, the Vice.Chancellor, not with the teachers. 
The question that my Honouralle friend raises is irrelevant even to the amendment 
which he has put forward. I shall be very glad indeed if Muslim graduates register 
themselves in larger numberl'! in the Delhi University. If MusJim ~ttidents join it 
in greater numbers it will bea matter of satisfaction to everybody. NobQdy w~ts 

., that any University should deny admission to ulembers of any community or make 
it difficult for them to gain admission into it,. But the Muslims do not take 

. intereat in the Delhi University; they prefer other universities, it may be on 
grounds which t.hey cODsidET very good. Why should they then unneceasa.rily 
blame others. For thesmaU part they have so far played in tho Delhi University. 

Now, Sir, I should like to say a word about what fell from my Honourable friend 
Mr. Tyson. He seemed to me to speak wit,h two voices. In the earlier part of his 
speech he seemed to be against communal l'epre~ntation and referring to one of 
t.he amendments'that have not been moved asked whethcl' it could be justified, 
in view of the figures relating to the participation of Muslims in the Delhi University 
quoted by the-Educational Adviser to the Government of India the ot.her day. Yet 

. in the second part of his speech he 8~med to be almost apologetic and said that he 
.was expressing no opinion on the principle of communal representation. It, see~s 

.. to me in VIew of what Mr. Tyson said th",t the trouble with regard ,to communa.l 
t'epresentition is really due to the attitude of Government. They opposed com-
munal represontation in the other House. Now it is sought to be ma.de out that, 
it was opposed simply because the Universi.ty had not; been consulted on the 
subject. It WaS also said by Mr. Tyson that increased provision had been 
made for the representation of minorities through nomination. If I wel'(\ 
inclined to pursue this matter further I would ask him on what principle the power 
of nomina.t.ion was to be exercise,d by Goverament. How is the,interest of any com-
rliunity in the Delhi University to be judp:ed except on the basis of the figures 
quotoo"by the ~ducational Adyiser to tl1e Government of India'? If he accepts 
that basis" how does he justify the increased nomination? The method 6f nomi· 
nation is not acceptable either to Hindus or to Muslims. But a.part froin, that, I 

jsh~uld like to undel'stand how the Education Secretary can be a<1quitted of the 
charge of having been inconsistent in the speech that he made. It is time t,hat 
the Government clarified their position. A position like the one taken up by my 
Honourable friend Mr. TyRon is not'fair either to GOVf'rnment or to the other com· 
munities or cultures concemed. ]'or my part, I think tbat there is only one 
principle on whicb Government call proceed. It should be pointed out to the.Muslims 
.that the gates of the Delhi Univorsity are open to them and that Muslim gradua.tes 
if they get themselves regist6red in larger' numbers will be able to . influenCe. the 
~,tfairs of the Uni~ersity to a much greater ext,ent than they are able to do nol'" 
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Sir, I will say nothing with regard to the question of the appoint-
ment of teaohers, because the amendment does not rela.te to that subject. If, 
however,o.ny other amendment is brought upon that point, I shall be quite 
prepared to expresss my opinion on that. I will only say that, if the 
Delhi University apnohts competent Muslims 1\9 - profossors or readers or 
lecturers, I shall not, have one word to say against .their ehoice. But it is 
obviously difficult to choose professors and readers merely on t.he ground that the 
a.pplicants belonged to certain communities. The constitution of selection com·· 
mittees 'so far as colleges are concerned i", laid down in tho Statutes. I do not think 
it oan be said that the sca.les are weighted sgainst the Mussalmans 80 far as its, 
composition goes and there need therefore be no fear that the claim'" of ueserving 
MU888.lmans will be ignored. I ani entirely in favour of having a fair selection 
Committee and choosing Qompetent Muslims both on arts and s('ipnc(' sides to 
instrnct the st.udentll of the Delhi University lIO that both Hindu and Muslim 
teachers may be able to shr-d their liberalish\<J; influence on the ~\l(lentt; Ibod enable 
them to develop thems61ves as <'itizeus of'u freer nnd grt'llter India than we. 
unfortunately know at the present time. . 

THE HONOURABLE MR. HOSSAIN IMAi\I: Mr. Chairman, I :>hall not reply 
to the communal aspeot a.nd the explanation given by the Honourable Mr. Tyson 
now. I shall reserve it to be aealt with on a later amendment. I regret that a.t 
this moment in spite of my endeavours t9 keep out the communal "'Tangle this 
hydra has found- its way into tbis Chamber. If Dr. Kunzru will ('xeuse me, when 
we are discussing an amendment we have to confine our~lves to it. The Honour-
able Mr. Tyson di'!cussed the general question of Muslim repro~ntatioll without 
bringing in particular items which make it up and Dr. Kunzru uruiecessarily hammer-
ed a.nd went on ha.mmering the question of graduates for which we have got a specific 
amendment not only in my name but that of Dr. Kunzru himself. The matter could 
very well be discussed then, their numbers and proportion. etc. When I said that. 
you are forcing us to Pakistan, what I meant was that every time we bring up any 
grievance we are told that you have not had a share ill the past and so you are not 
entitled. to a share in the future; that those who have got into the stride and are 
in the swim must have a monopoly and no consideration will be shown on the excuse 
·of nationaIism.. Sir, I shall d68.1 ~ore fully when I come to deal with communal 
amendment. At t,his moment, Sir, I simply wish to say a few words on this parti-
cular amendment. 

The Honourable Mr. Tyson laid stress that the choice of the Chancellor would 
be restricted if the University fails to send in a Muslim &8 its representative. May 
I say , Sir,. that his choice may be restricted but the field will not be restricted. If 
he wants an educationist my community can give him an educationist.okminence 
not only of an India-wide reputation but almost of international reputation, men of 
full college experience of every type. He can get any number of them from my 
community. It is wrong to say, Sir, that his choice will be reatricted, except in one 
respect, in the white skin I That is the only field in whioh he will not find a Muslim, 
he cannot get a European. If he wants to have purposely a Europea.n member in 
the"committee for selection, of course, it will be denied to him, but for every other 
conceivable reason,whether it would Qtl experience of any kind, educational, ad-
ministrativeor anything, he has got ample choioe to select from among the M11Slims 
and his choice will not be r.estricted. I, therefore, think, Sir, that it is better to sa.y 
that the Government is not willing to accept an amendment rather than to bring out 
!aem excuses for not aocepting the amendment. ' 

THE HONOURABLE- THJD CHAIRMAN: Amendment moved:-
.. That in olause II of the Bill in part '(c) of the proposed provi8o after the word' whom' ·the" 

words' one being a Muslim. be inserted. .. . 
Question put: the Council divided: 

AYES-3 • 
.A.pr Ali Xlum, Bon. Kawvi. 
~ Imam,Bon. 

Padabah Sahib Bahadur, Hon. Saiyed Moha-med. " 
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Ashraf Said, Hon. MT.· 
Bozman, Hon. Mr. G. 8. 
Charanji~ Singh, Hon. Raja. 

'Conran.Smith, Hon. Mr. E. 
'Ghoul, Hon. Sir Joana. 
Hydari, Hon. Mr. M. S. A. 

,.JOgendra Singh, Hon. Sir. 
Jones, Hon. Mr. C. E. 
Kalikar, Hon. Mr. V. V. 
Khurshid Ali Khan, Hen. Nawabzada. 
'Kunzru, Hen. Pandit Hirday Nath. 
: LaI,Hon. Mr. Bhavallt A. 
'Habomed Usman, Hon. Sir • 

Monon, Hon. Sir Ramunni. 
Mitra, Hon. Mr. D. N. 
Mukherjee, Hon. Sir Satya Cbaran. 

, PiDei, Hon. Mr. N. R. 
Ram Baran Daa, Hon. RlLi Bahadur LaJa. 
Ray, Hon. Mr. S. N.· ~ 
Ray Chaudhury. Hpn. Mr. Kumaraankar. 
Roy, Hon. Sir Satyendra Nath. 
Sapro, Hon. ¥r. P. N. "-
Sargent, Hon. Mr. J. .;. 
Sinha, Hon. Kumar Nripendra Narayan. 
Tyson, Hon. Mr. J. D. 

. The Motion was negatived. ... _ 
THE HONOURABLE THE CHAIRMAN: The question is:-
.. That olause 6' stand part of t.he Bill ... ' 
'The Motion was adopted. 
Clause 5 was added to the Bill. 
THE HONOURABLE THE CHAIRMAN: Clause 6. 
TuE HONoURAhE ~. HOSSAIN IMAM: Sir., I move :-
.. That clause 6 of the Bill be omitted. " 
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THE HONOURABLE MR. SHAVAX A. LAL (Nominated Official): Sir, befor&, 
my Honourable friend proceeds to move his a.m6ndment,_I submit that the amend-
ment is out of order. J. shall read out the relevant portion of the ruling given by 
Sir Henry Moncrieff·Smith on the 22nd Maroh, 1926;-

.. I find an amendment on the raper standing in the llamc oft,ho Honourable Lala Ram S~1'&Il 
Das again.' HflI amendment is ' That c1n.utJO 7 of tho Bill be omitted'. J think a little reflection will 
show him tha~ f;~lat aml'lldment ig not in order bf.'caulIEI 01\1' Standirtg Orders lay down that no such 
amendment shall }uwe the direct effect of n. negatl\"o vot'!'. The Motion before tho,HoUlIC is that 
clauS} 7 do at,m i pa ·t. The Hon :Jumble lIIember cannot therefore move that it do not sbndpart. 
IJ; h. howeve', open to him to s,leak a![ainst the inclnsiori M,the clause and til) ,'ote against it ". 
In view of this ruling, I submit the 3.mendmcllt.is out of order. 

TIlE HO!l1'OCRABLE MR. HOSSAIN IMAM: Sir, Rfl t.he amendment if! out of 
order, I shall not movo it. I shall opposc t.he cla.ust'. 

THE HONOURABLE THE CHAIRMAN: 'fhe question is :-
" That r.lil.USfI 6 stand part. of the Bill. " 
THE HONOURABLE Mit. HOSSAIN IMAM: Sir, I rise t.o O}>}>m4C thi~ clause, 

becau~e it bringij in a Hitlerian power to the Vice-Chancellor. At the moment, the Aot 
says tha.t the Vice-Chancellor shall be responsible for the discipline of the University 
" in accorda.nce with this Act, the Statutes and the Ordina.ncc3". The lIonourable 
Mr. TYf!on wantfl that the Vioo-Cha,nceUor should be Jl\adc, in the matter of di~cipline, 
independent of Ordinanoo3 and St.atutes as well aR of tho Act. What-e\'cr the Vice-
Chancellor might deem to be neeossary for the i:li~cipline of t.he UJliver~ity, he might 
do. I think, Sir, that it is really giving t.he same power to the Vice. Chancellor as 
is enjoyod by the Governor General in the matter ()~ making Ordinances. 

Shrlilarly, the Vice-Chancellor is to be t.he supreme authority. He ,cannot 
he bound down by anything. What will be his criterion after'the remova.lof t·1:Lis 
limitation, I do not know. I should like the Honourable Mr. Tyson or the Honour-
able Mr. Sargent to explain wha.t is the significance of this omission, mid why he is 
being made independent of t.he Act, the Statutes and the Ordinanoo'!. I have some 
doubt.'l,1tnd tha.t is why I am opposing the clause. 

THE HONOURABLE MR. J. D. TYSON; Sir, ~y Honourable friend has imputed 
to me, in perfect good faith, a motive'which I can assure t.his Honourable' House 
never a.ctuatedme for a moment. The last sentence of sub-section (a) of section 12 
oft.he Act says that,the Vice-Chancellor shall be responsible for the dil!cipline of th& 
Univerolity " in accordanoe With this Act, the Sta.tutes a.n~ t.he Ordinances ". The 
same section, in sub·section (2), laysdov.'Il,that " it shall 'be the duty of the Vice-
Chancellor to 800 tlLat this Act, the Statutes and the Ordinance] are faithfully observ-
, cd. and he shall have all powers llecelsary for this purpose". . 

. Sir, whether these words are in the Act or not, it is quite iDlpol:Isiblo for t.he VIce-
Chancollor to act laWfully in contravention of the Act, the Statutes or the Ordi-
nance'J, and it is nowhere laid down that he can in any way be exempted or aot as a 
,dicta.tor, and contr&ry to the Act, thf'l Statue a and the Ordinances. We object ,to 
the provision in the Act that he shaJ1 be responsible for the discipline of tho Univ.e~ 
:sity "in a.ooorda~Ce with tl1e Act. the Statutes a.nd the Ordinances", beca\lJ!. 
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as a ma1;ter of fact, neither' the Act nor Ule Statll~S nor the OrdinauOO8 give the 
Vioe-Chanoollor any help whatsoever in the matter of cli"oipline. They nowhere 
lay down what ho is to do and what he it.<' not to do, If we delete theMe words, it 
will be open to the '-il.le-Cbarit't.lllor to tnke appropriate action in matters of disci-
pline,-to m~e tbt' punishment fit the crimI", as the phrase goes. Now, it has been 
argued, in a recent incid€lnt when some fairly serious mi~demeanour took place and 
the Vice-Chancellor wi~bed tg Mend the offender down-to rUliticate him, as the 
phrase goes-tha.t as no power is 8~cifica.ny vested in the Vice-Chancellor .~nder·the 
Act, the Sta.tutes or t.he Ordinan.ces to visit this particular crime with any punish. 
ment, he :was precluded from punillhing this undergraduate. That is (l. position in 
which no Vice-Chancellor re:lponllible for discipline could acquiesee. 

H we delete these' words,' the Vioo-Chancellor will in DO way be excused from 
following the Act, the Stat.u~ and the Ordinances. But in ma.tters of disoipline,. 
as my Honourable fri{'nd will realise, it is impossible to make, a catalogue of all the 
p088ible misdemeanours which can be devilled by the undergraduate mind and to. 
apply a procedure and a punishment to (>ach. These things must be left to a certain 
extent to the discretion of the Vice-Chancellor. If thes&- words are deleted as we 
suggest, it will still be open to the Univ~ty to lay down in ita Sta.tutes or Ordinances· 
that in certain classes of offences he shall not impose a. punishment over a.nd a.bove a. 
certain soale, or that.,be shall take a certain line, and he will be bound by such direc-· 
tions: but the f&e1i is that the University has not hitherto prescribed any machinery 
or penal code to help the Vice-Chancellor in maintaining discipline, a.nd therefore 
the words tha.t we seek to delete are mt'aningless and really, iu a, way, mischievous. 

I would only add tha.t this waf! one of the point./i brought before the .Univorsity 
when we consulted them about the Bill, and the UDiversity themllelves not only 
approved of our proposals to delete tht'se words, but went on to suggest a further' 
amendment, in a St.atute about the powers of principals of colleges, to make certa.in., 
that there should be no overlapping between the })owert~ of t,hc Vice-Chancellor and 
their's. So, in this matter we have t.he UniY{'rKity behind UII. • 

THE HONOURABLE MR. HOSSAIN IMAM: May I just >lay ont! word ~ Is 
there any provision ofthis na.ture in any otht"r university whereby the Vi(~{'-Chuneellor 
is not subject to the Act, tht' Statutell aud the Ordinances? . 

THE HO:SOURABLE MR. J. D. TYSON: I am afraid I failed to make mYl!Ellf 
·Plain .. The deletion of these WOrdll will not make the ViO(~·Cha.nceUor /lny less sub-
ject to the Act, t,he Statutes and the OrdiIl81,et'll. We are only cutting out words 
which would bind him to. act. only according to ('{'rt.ain provisions which do not 
exist. _. 

THE HONolTlUBLE MR. HOSSAIN ULUl: I twdeI'fjtand thcKe words exist in 
respect of other universities. FOI' instanet', in l·ellpect. of the Lucknow \Jniversit.y 
the provision is exactly the same aH in the or;igina.l Act here. 

THE HONOUBAlILE TH.E CHMRM.I\N:. The Question is :- ' 
.. That clau.ae 6. stand part oftbo Bill .• , 
The Motit1n W88 adop~ . 

. Clauae 6 was added to the Bill. 
The Council then adjourned for Lunch till Thl'{'e ef the Clook. 

The Council re-assembled after 'LuDch at Three of the clock, the Honourable-
the Chairm~ (The Honourable Sir 1;lavid Devad088) in thc Chair. '. 

THE HONOURABLE TliE CHAIRMAN: Clause 7 . 
• THE HONOURABLE MR. KUMARSANKAR RAY CHAUDHURY (East Bengal : 

Non-Muhammadan):' Sir, before the disctlllHioll of claqse 7 begfns I want to submit 
that amendments Nos. 85, 86, 87 and 88 standing in my name at the end of the LiBt 
of Amendments ought to be taken up because they deal with section 18 and the-
first part of section 22, whereas.clause 7 deals with the lath'r part4>f sootion 22 onhe 
original Act. - , 

THE HONOURABLE THE CHAIRMAN: YOll cannot, in this a.mending BiH, 
try to amend t.he Act it8t"f. You can ollly ask the Bill as it stands to be amel:dJd-
either added to or subtracted from. But simI,ly because an amending Bill has been 

i·" \ . 
• Not cOl'nK!ted by the HonOU1'able lrember~ 
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introduced into tlw Legislature, it does not lie in the mouth of any' Honourable 
Member' to try and amend the main Act unless the main Act itself is before thff 
House, and therefore I do not think that auy of.your amendments cah be sustained. 

THE HONOlJlt,A.BLE MR. KUMARSANKAlt HAY CHAUDHURY: But section 
22 ;taelf is being am(lnded by the pres(l1lt Bill, l~il'. '. 

'l'HE HONOURABI,E THle CHAIRMAN: Tr'ue, but it is one clause of it only that 
is soug1)t. to be amended.' ' 

TIlE HONOURABJ,E MR. KUMARSANKAR RAY CHAUDHURY: But if 
the second part'is hefore the House, I submit I call bring in amendments to the first. , 
part. Section 22 is for the consideration of the House. 

THE HONOURABLE THE CHAIRMAN: Not t.he whOle' of it. 
THE HONOURABLE MR. KUMARSANKAR HAY CHAVDHURY: SomethiDg 

is going to be added to it. 
'liUD H.OliOUBABLE MR. SHAVAX A. LAL: Clause (a) of aection ~ ia Mt 

touched. by the Bill at all: I take· objection to the moving of these amen~ta 
Sir. and that is in accordance with the ruling given by our preBent President in lpas.., 
.The President ruled opt an amendmel\t moved b,y my Honourable. friend ~'
iIl1938. As that particular clauSe, whiclr he BOught to amend, was not before ~.,. 
House, the President ruled that no amendment could be Dloved. That is my ... b, 
mission, Sir. 

THE HONOURABLE THE CHAIRMAN': The point is this. Simply because It 
section of an Act contains a number of clauses and one clause is sought,to be amended, 

, the Honourable Member cannot amend the whole section. Therefore, in view of the 
precedent already cKt.abJishl'<i, I disallow am~ndmellts Nos. 85, 86,87 and 88. These 

, amendments cannot he mov<,d in view of tlU' ohservations already made. 
The Question is :-
" That clause 7 stand part of the Bill. " 

THE HONOURABLE MH. HOSSMN IMAM: Sir, I oppose this clause. The 
reason for our opposition is very simple. I will not take up much time. of the House. 
The Honourable Mr. Tyson, when s}lCaking about communal representation, was 
very incessant that any change to be madc ill t.he Pniversity must be subject to the 

, consideration of the University. 1Jere is an instance in Which the Honourable 
,Mr. Tyson has gone against the opinion of the three bodies in the lTniversity-the 
Court, the Executive Council as well as the Ac'lldemic Council. AU the three re-
P9rted against this proposal. I have referred to thill matter in my genera] discUs-
sion and so I will not repeat my .. arguments. But I will remind the House that 
at the moment this Bower is not enjoyed by the Executive Council. I should like to 
be convinced by very strong reasons why, ill spite of strong opposiaon, this is being 
done. Am I to take M an earnest of future action from the Governm~rit that When 
the University opppses a thing,' they will (l()~ne out as 'Htrongly as.~hey are doing n~w ' 
for giving the Executive Council a power which it does not wa.nt on the tenns on 
which it is given 1 If this is an earnest of that, I would welcome it in spite of ~he 
fact that I am opposing clause 7 at the moment. . 

THE HONOURABLE MR. P. N. SAPR\T: Ma.y I explain our attitude, Sir,l I 
am very str6Qgly, as I have said, for a Unitary type of university. We recogn....,~ 
however, tbat this represents a compromise. We do not say, "Go ahead· with a. 
federal university". By all means try the experiment, but, on reflect.ion,. after. 
hearihg wha.t the Honourable Mr. Sargent 1uW to say about the state of coll"ges in the 
Delhi University, I have come to th(~ conclusion that it is absolutely t'>sRI'utial that 
the Executive Council should have t.he power of recognising or withdrawillg recogni. 
tionfrom colleges. I suggested tha.t the po~et, 80 far as the Execllti\'p Council is. 
concerned, should reside iha two.thirds of the Executive Council. 811t this is 0. 
different proposition altogether. Now, whate'Ve'r t.he University might SILY, whatever 
the Executive Council might say and whatever the Academic Council might atty, tIi& 
question has'got to be looked at from the point of view of the interests and efficiency 
of higher education and I am afrmd, Sir, that the Court is muoh too unwieldy .a body 



~ 338. COUNCIl. 01<' S·U'l'E. [B(h'H AUG., 1948 . 
.(Mr. P. N. Sapru.J ~, 

to deai with tho vel'~' iutl'icll,te and delic~tc qUl'!ltiolls which t1rhw when matters joe-
lating to affiliation .01' withdraw~l ·of J'()cognition of collageN r!re discUflsed. 

Sir, I do not want to take up ntOl'C time. I oPP()!M.~ th(~ Hono;mthlf> MI'. Hossain 
. Imam's suggestion. 

THE HONOURABLE MR. J. D. TYSON: Sir, thitl is definitely n departure fronl 
the existing situation in the Delhi Univsrsity lUlder whioh a college it! rec,ognh:ted by 
the passing of a Statute and recognition 11.18·0 requires the passing of.n Statute mo~
fying the original Statutes. The Court is a body of between. l:iO and 140 persolll!, 
macie up in a va'riety of ways, drawn from a variety of walks of life and from a variety 
of localities. Quite a pro~ion of the members· are notreeident in Delhi. It 
meets ordinarily once a yea.r, t)u~ugh itoan, of COUl'88, be called ofteller. We have defi. 
nitely felt, Sir, that it is for the Court, in its capacity &8 a ·t.1ative body, to lay 
down conditiollH under which recognition· should be ~oorded to colleges and non-
compliance with which oonditiohll might en~l the taking away of recognition: But 
we have felt that it *81 nect'88ary, if tM threat of taking away reoognition waa to 
have any substance in it at aU, that there should oo.&n effective macbinery for taking 

-that reoogniti,on away. We hope very much that it will not be neoe.ssal'Y that any 
college should have its ~tion taken away from it. It il:l a very serioUs thing not 
only fol' the college itself b1,1t for the staff and students of t.he (lOllege. But. it is in thp. 
laet resort a weapon that must be in the ..n.mlOury and we feel t.hat it should be in 
the armoury in an eff~trve form. Thea>fore, Sir, we have in thiN and another 
amendment to the original Act sought to diHtrIhutc the reHPQll8ibility of according 
and taking away recognition ht-tween thiN Itlgislath-E\ body and thE' executive body, 
the Executive Council, in a way more in keeping with their rotlpective composition 
and flmctions. We have provided-it does not arist- under t.his amondment-we 
hav£' provided safeguardR to prevent the power being abusl'd. It ill no roftection on 
the Court that we should take this power away. The power was only, IlS far as I can 
see, conferred on the Court by a Statute about .1936 and wc..- think that was on a 
·inisreading of the original intention~ As I say, it is no reflection on the Court to say 
that on accotmt. of its composition, numoors and the fact tha.t many of its membeni 
are non-resident we do not think it is the lUOI:lt suitablt, body ill t.he Ullil'ersity to 
e%ercise this important function. We fCf'l that it is lleceKsary especially for the 
taking away of recognition that a body of pel'Rons in touch with t,he day.to-day ad- • 
ministration of the Ulliv.ersity should handle thc> matter. The Court, will lay down 
all the conditions. It will be· for the Execlltivl' Council as judge to apply t.hose 
conditions and to say whether they are Ratisfied. I do not wish to pre88 analogies 

. too far because univ£'rsiti~ differ 110 very lIlllch An th~ composition of theil' variotts 
bodies, but there are analogies-J will put them no higher than that-in the Univer-
sities of Agra and Nagpur. And as regards the University ot Delhi it is not quite 
true to sa.y that we have flouted the opinion ofthe University of Delhi iu this matter. 
The Court from whom it is sought to ta.ke this power natul'all;y objected.· When 
reference was made to them tht\ Court'Raid, in 'etfeet, "We thirlk that. this power 
.should I'C8ide with liS but, should this pot be accepted by the Select Committee on the 
Bill, we would favour the adoption of tbe views of thCl Executive' and Academic. 
Councils·". The Executive an.d Academic Councils said :-

.. They agree.that section 28 (g) refers to tIle conditions or general prinoiplos governing 
rocognition of oolleges aruithe withdrawal of Buch recognition and not to the executive action of 
recognition and withdrawal of recognition. The statute should provide the general prinoipl81 ". 
(By that they meant tbB.t the Court should provide the general principles.) But the exeCutive 
action of recognition or the withdrawal of l'OOognition must be by tho Executive Council in accbrd.-
anoe with tho Statutes". . . 

Then, Sir, they went QIl to say that they would like to see provision made for 8i 
two-thirds majority. That does not arise at this stagt'. Though the Court· were 
.agailll!t us, as we thought they would be, the Exeoutive .(Jouneil and the Academic 
Council supported our proposal. That is.all I have to sa.y. We. do &t~oh iuiport. 
aDee tD thiB, and, as I say. we have wovided safeguards and we think that this is 
b~tter than the Statute of 1936. ... 

THE HONOlTRABLE MR. HOSSAIN IMAM : > You did not read out the opinion 
of the Executive Council fuJly. On what oonditio~8 were they prepared t.() have it ~ 
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THE HONOlJRABLE Ma. J. D. TYSON:' It is. not exactly releva.nt here. I did 

llot eeek.to hide it. I sa.id that they made f,lrther reoommendationR shout· the ruaf'hi . 
.nery required; they wanted a two-thirds majority. They said :-

.. They feel, bO\\'ever, that un important executivo action like t·hiil must be by a ifubstantial 
l~ajority of tho EX8CuNve Council; B IDBjority of not loss than two·t.hirdij of the memberll prejlOnt 
Ihould,'in their opinion, be required. Thoy suggost, thor'efore, the fol1o'\\'ing .: ... - . 

• The Executive Coun"il shall have power, by a r030lutiora passed by 3 llniorit~· ofillot JNi;s 
'~han two·thirdll of the memberll pl'fl86nt. to recognillO a collego or to withc1rl.1"· Huch recognition 

·.In accorc1ance witb the I:.4tatutes and thl' Ordinances'." . 
As too Honourable Member has made me refer to it, I may fur:ther say that ihe 

'quorum for the Executive C"uneil is 8iJ(. 'l'wo·thirds of the me>mbers present might 
be four and we have provided that there should bea majority of the whole Executive 
Counoil, prest'lnt or not present. We think that ours is a~tter safegua.rd tha.n the 
t,wo-thirds that they have suggested. 

TJt,: HONOtl1U.BLE Ma. HOSSAIN lMAM: Sir, I move :-
. .. That in ola11l8 7 of the Bill, to the propoeed clauae (If) the words • and Ilubjoot to oonfirma· 

~lon by the Court ' be added at the end " • 
. 'This is the opinion of the Court 'which I have supported. I ha,'e nothing more to say. 

'To HOl'OUBABLE MB. J. D.'TYS9N =- ·1 ha.ve nothing to add. 
Question put and amendment npgatived. . 
l.':BE HONOUBABLE TIlE CHAIRMAN: The Question js :-
.. That clauae 7 stand part of the Bill. " 
The Motion was J¥iopted. 
Clause 7 was added to tho Bill. 
THE HONot1kABLE THE CHAIRMAN: Clause 8. 
THE HONOUBABLE MR. HOSSAIN IMAM: -I rise to move :-
.. That ill ciaUIlE) 8 of the Bill in the propolled 'Clauae (g' the )\'ords • EKoouti.\·C Council' be 

omitted. " '. 
This refers to sect-ion 28 of the original Act. The amendment which I JUO~T~ is a 
corollary to thl'l aml'ndmpnt which I moved befor('. The power should not. vest In the 
Executive COlU1Cil. 

THE HONOURABLE MR. 01. D. TYSON: It is the same point exactly. My 
Honourable friend seeks to omit t,he words .. Executive Council" . But l'ecognition, 
by the decision just arrived, is to be by the EXf'\cutivc COlIDc:.il. I 0PPOSl' the amend. 
m~. ' 

QUl'stion put and amendment negat1ved. 
Cla.use 8 was added.to the Bill. 
Clauso 9 was added to the Bij.l. . 
'rHE HONOURABLE THE CHAIHMAN: - Clause 10. 

. 'rUE HONOURABLE MR, HOSSAIN IMAM: Sir, I risc to oppose it. The reason 
tor my opposition, Sir, is tlui.t the amendment says :-

'.' The Col\eges shan be such as may, after tho oommenoement of the Delhi UniVt'l'Sity (Amend. 
ment) Act, 1943, b~ recogniaed by the ExeCutive Council in accordance with this MIt and the 
Statutes, but Iball. include all coUegOlJ recognised a.t the commenoement of the said Act as college& 
of the Unh'.erBity so long ~ such recognition continues. .. . 
If this amendment is made in the Act, Sir, the position will be that the colleges 
which arc now recognised will lose their independenco and the present position is, 
Sir, that the colleg08 t.hat have been recognised by the Act are there. Their recogni-
tion ca!IDot be taken away without some detailed action being taken, but what the. 
Honourable Member probably wishes is to short· circuit it and therefore on the same 
principle, Sit, because it interfQres with the independence Of the colleges, I oppose this 
. Motion. . . .. -

1'HEHoNOUBABLE MR. tT. D. TYSON: Sir, at present section 34 says:-
.. Tho Colleges shan be such as may be namod .in the Statutes", .: 

nna there is a Statute which names all the ciolleges.. • 
. Now, Sir, weare proposing that in future the according and t~king away ofrecog-

]'1ition should ~ot be done by' Statute but Should be done, in accordance with the. 
Statutes, by tJlC E~ecutive Council, and so we have proposed to make section 34 of 
the Aot read. :- . 

" The Colleges shall be suoh as may, after the oommencement of the Delh~ University (Amend. 
ment) Aot, 1943, be recognised by the Executive .CoWlcil in acoordance ~ith this Ac:t and the 
SatuteII,' but "-and thie is the aafeguird-"lIhail include all ooUeges recograiaed at the com· 
menoement of the said Aot as oollege8 of the Univer.ity 10 long as such recognition continuOlJ ... 
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So, Sir, this is really eonsf'quentinl on tJlC new procl.'dul'e tlmt. WI:' hav€! introduoeq 
a.nd t.he latter. part. is desig~£'d tp calTY on existing re('ognitioll, and is a safeguard, 
therefoft\ for the colleges at present. recognised . 

. So far ft.S .. Iiliort-circuiting ,. goes, the prooodlU't· for the wiihdrawal of rcc,'Ogni-
tion wiU be fOlmd at page 14 of tho Bill, clasue (33) of ~ti\tutc 33, wh€!re the machinery ,~ 
is''1aid down. The Executive Council after due enquiry and consultation with the 
Aeadt'mic COlweil ma.y by a majority of aU the then mem h£'rs of t.he Executive Council 
withdraw recognition subject to an appeal. But, Sir, I do not honestly think that the 
oolleges have anything to fear with regard to their indep<'ndence from section 34 as it 
lItands and &8 we fIOOk to amend it: . 

T!JE HONOURABLE.MR. P. N. SAPRU: I think under the cla.use as it stands it 
will be poasible for new colleges also to be established and reco,gnise<i, liO-t·hatit is of 
advantage too the Honourable Mr. Hossain Imam to have a new claullle. 

THE HONOURABLE MR. HOSSAIN IMAM: Without this amendment 'too recog-
nition can be had., . 

TuB HONOURABLE MR. J. D. TYSO~: Yes, there is provi£W..l, Sir, for thi~ 
recognition. 

THE HONOURABLE ~ CHAIRMAN: The Question is :-
"That c!auae 10 be added to the BiU. " 
The Motion was adopted. 
Clause 10 was added. to the Bill. 
THE HONOURABLE THE CHAIRMAN: Clause II. 
THE HONOCllABLE MR. HOSSAIN IMAM: This clauS{" Sir, is the real piece-de 

~e8istance of this Bill, because it is by this clause t.hat ~.he three-ye.a.r course is being 
lDtroduced but it has been so camouflaged. that it was difficult for a mall likc me, who 
has not much knowledge of university affairs, to find out where the real thing was laid. 

Sir. I am not going to oppose it. I rather want i~formlLtion on the "ubject. The 
three-yeJ.r cou1'8e~Sir. ha~ be'n charact·,rised by the Govel'lll1lout as an experimt'llt 
and by the OppoHition as a. wdl-establiahed principle. I for onc, Sir, a,m a. wavel'£'Il' 
~.:tween the two. I am nJither opposed to it. nor in support of it. I want to sec how 
it fares but 1 have certain difficulties, Sir, "'Weh I wish to be clarified. One of the 
difficulties, Sir, whieh I find in the three-veal' course is that we have not got anything 
about the Board of Higher Secon<~ary Education. Probably this Board of Higher 
Secondary Education has not yet been created or is about to be created. It has not. 
been stat~d, Sir, what would be the constitution of this -Board of Higher Secondary 

. Education, what will be its curricula 8.IJd a.lso how it wiu affed the schools that at the 
moment exist in Delhi. We know, Sir, the difficultics'of the private Hchools. As 
it is, t.hey.are in great difficulty already; but if you tag on.a further oue year to theil' 
oouree there will be an additional difficulty that they will have to teaeh subjects which 
they are at present not teaching: I refer, Sir, to the Science 8ubj<"<lts. In most ofthtt 
IICbools there is no Science teaching in jihe sense in which you want the first-year 
Soience course to be incorporated. What is the intention of tho Government in this 
matter? It is not such an easy matter that you can allow it to pass muster. The 
schools will be in great cUfficulties both for housing and for expenditure which are the 
greatest possible impediment that can be placed in the way of the higher secondary 
education. The pO::lition at the moment is that either people ~~U have ~ give up 
Science in the college because they will not have passed m the SCIence !\ubJ6()ts fr9m 
the High~r Education Board or if they have t~ go for the Science course~ they will have 
to get admission in certain wealthy schools WIth the result that, J conung from a poor 
nation, will be the greater sufferer than my 8~ter nation. . 

Then Sir we have not here anything to show whether 10 the throe-year course 
there will'he a~y provitiion for any examination like the intermediate to take place ~l' 
whether there will be any sort of Certificate or Examination, or diploma. What wll1 
you do in the firs1.of the three-years? Will an Int~rnlediate degree continue to bll 
given ,by the University after the first YMr or as w~s suggested by my Honourable 
friend Mr. Sapru you will follow the Oxford Moderation mtlthod. - We must have full 
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information on this subject, Sir, and we mURt ha\re an a!!8Urance that schools will be 
given full help to teaoh science courses. . By full help I do not mean meeting part of 
the cost: I mean that those who call1l9t afford it must have practically the full pay-
ment of the extra 008t inourred 011 scienoo teaching, because it is very e .. ~ntial that 
if Government is going to-embark on this experiment they must not queer the pitch 
of higher secondary education. Otherwise the result will be that higher secondary 
education will be muoh curtailed. Admi'Jsion8 to the college'! have already been re-
duced.; as was stated by my party in the other House, the admi.'isions this year hav.t' 
been on a very reduced scale as compared with previous years. For these reasonJ>, 
I want to have an elucidation of this point. I 

THE HONOURABLIt- PANDIT·HIRDAY NATH KUNZRU : Mr. Caairman, I 
should like to have information from Government on an entirely dIfferent point. 
The question raised by my Honourable friend Mr. Hossain Imam is an important one. 
The Educatjonal Adviser to the Government of India doalt with it the other day in 
the oourse of his speech. But the matter is 80 important that further elucida.tion is 
desirable, and the specific que,tions that Mr. Hossain Imam haa put require a clear 
ariinver from Government. 

But the question that I. myself have to uk relates to the Board of Higher Secon-
dary Education. Government propose to make this Board responsible for the reorga- . 
nisation of secondary education. Thobgh the extent of its jurisdiction: will be lest! 
than before, it will, in re'tpCct of reorganisation, enjoy much g.reater importance than 
it does at the present time. It may not be able to control the entire intermediate edua-
tion as it does at present, but the task of reorganising education is not a small one. 
I should like to know whether the present Board of Higher Secondar,y Educa.tion has 
been established by Statute. lfit is not Ii. statutory body, will Goverriment take steps 
now t.o give it a statutory basis 1 In other words, will they br~ forward legisla-
tion defining the conititution and the functions of this Board? The matter 
is, in my opinion, of great importance. I believe that in every other province 
except Delhi the Boards of Secondary· Educat.ion are !Ita-tutory bodiell. At any 
rate, the United Provinces Board of Intermediate and High School Education owes 
its exi8~nce to an Act. ofthe UnitaU Pr()\'inee~ Legislature. That example should he 
followod in respect of Delhi. . 

, There ifi another reMon, too, why I am anxious that t.he Board of Higher :secon-
dary EduC8;tion should have a legislative· basis. When It Bill dealing with the future 
constitution of the Board comes before us, it would be possible to discuss Prol erly 
many questions relating to secondary education whicb could be. discust!ed only 
incidentally in connection with the. pr;esent Bill. We are trying to change the system of 
eduoation that prevo,~ at present in Delhi ·Province. Government hope that Delhi 
will give a lead to other provinces. It is n~ssary. therefore, tha,t we should haw 
an Qpportunity of discussing basic questions relating to the authority that should 
in future control secondary educ:a.tion, and the manner in which it will 
exercise its power. It is only in that case t.hat it will be possible for us to satisfy 

. ourselv6ll that the reorganisation of education will be a real thing. 

THE HONOl'RAB.LE MR. JOHN SARGEN'l' (Nominated Official): Sir, I will do· 
my best, although I poubt my po1\rers of exposition, to clarify this situation as far as 
loan. As I think Honourable Members realise, if what I might caJI the well-tried: 
experiment of the three-years' course is to be introduced, it is necessary to regularise 

• in this way the adlnission examination to the three. year's course. Under Statute 36. 
of the Act as it stands, admission to a pegree course ill the University depends on 
passing the intermedi.8.te examination of some university, or passing an ~xa.mination 
recognised as eq~ivalent thereto. Although, as I said the other day, we hope that 
before very long we shall have raised tho high school leaving standard up to the 
standard of intermooiate, we cannot, in fairness either to ourselves or to other univer" 
sities whom we may approach, olaim that at the moment the high school examination. 
whioh will take place at the "end of olass eleven is equivalent to intermediate. There-
fore. it is necessary to make provisioh for the l'ecognition of that examination for 
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admi<,i8ion to the degree course of the University. It is also necessary, Sir; to make 
prbvision, as we have done in the proviso. for the recognition oftna examination which. 

·the University themselvel are holding at the end oCthe present preparatory course. 
· rhat preparatory oourse wiD fade away 38 suffioient high schools in the oity of Dalhi 
become recognised a.rld as their products 8Upp~ tho University, as we hope they will. 

· with an adequate number of well qualified candidates for admission. . 
That, Sir, is the reason for thh amendment of the Aot, in order to regula rise the 

· position and bring in the examination of the Dalhi Board of Higher Secondary Educa-
tio~ as a recogaised fOl1B of admission to the University. The intermediate exami-
natIon will &till remain a mea.ns of admiesion to the degree cou.rse. But, as I saill the 

··other day, probably the Univendty wiD suggest, in order to obtail'l the co-operation of 
· other universities, that· a. person baving passed the intermdiate exaplina.tion of 
another tUlll"erility will be admitted to the !IOcond year of the degree course rather than 

· the firat. I· hope this ha'J clarified the teohnical reason for the introduction of this 
· particular ~1ause. _ 

The wider issue has been referred to of the reorganisation of the high schools in 
.J)"lhi in order to facilitate thi'J. I do not know 'Whether my Honourable friend Mr. 
Hossain Imam is familiar with what has ·been going on in Dalhi in the last· 12 or 15 
Jnon~hR. We ha'"e fortunately been able to put at the dispo:.aJ of high sc.boolli in 
J)elhi a very C'onsiderable sum of money t.o help them in i'eorganisation both in regard 
to providing accommodation for soienCe and al.ro for employing more highly qul\litied 
teachers, which we have laid down as 8. condit,ion of reoognition for the eleventh o1&&s. 
We have offered t.o everY sohool in the Dalhi area-in DJlhi and New D3lhi-an oppor-

,t.ltnit.y ofqnaJifying as '8 higher Rocondary school, if it so desire!;; and, those schools 
that have applied-and I am delighted to say that a very large proportion of the 38 
;!('>C?n<1.ary schools !lave applied-are being· inspected by-a recognition committee, 
which JS awarding them advanc(1 grants out of the sum which Government have 

.})laced at'its disl)()"'1al. This amountR roughly to Rs. If lakhs for non-recurring e.nd 
Rs. ] ~ lakhR for re('urring expenditure. So far as is known, the recognition oommittee 
have been ahle t.o make grants which have satisfied the governine bodiei of the schools 
,!,on~~ed that they will be enabled to provide additional accommodation and the 
. additlf:maJ Rtalldard of toaching which will be necessary to make the eleventh class a 
"§llC,e.('~!I and prepare their stndents for admisrioll to the University. I havt' not 80 far 
heard any complaint either thut the ll_'1sist.ance given haH becn uiggilrdly or that there 
has. been a,ny discrimina.tion ot.her than that of educational RtRndard in acceptirtg 
schools a.shigher secondary IIchools. Some of them have been accepted stta.iglitaway, 
others have been accepted conditionally on their complying with the requirements 

· which have been laid down. 
An interesting point has been r8.ised by my lIonourable friend Mr. Kunzru with 

regard to the Board of Higher Secondary Education under whose auspices the higher 
s~condary. examination will be conducted. This Board is really not a. new. Board. 
Smce 192fi there has 1!.een a Board of Secondary Education in Delhi. That Board 
was set up not by a Statute but bv an executive act of the Chief Commissioner, a.pprov-
ed by the OovernlI}ent of India. - That, however, does not appear to have affected its 

· standing as its exa.mination haIJ been a.pproved as a. school leaving certificate exami-
nation fQl' admission purposes by aU the Universities in India. I have been iuto t~is 
matter though in the time that has been at my disposal I have not boon able to carry 
out exhaustive inquiri~. But there seemtl to be a mixture of practice in. regard to 
t.heseexamination boards for high schools and intermediate collfiges. Some of them, 
as in the case of the United Provinces, aro-definitely set up by an Acft of the Legisla-
ture, while others are not. I understand that the Madras Seoondary School Board 
was set up by nn Act of Government and not'by an Act of the Legislature. I believe 
t.he same_thing is true in Dacca. The same is true of the Intermediate Board in Raj-
putana, Central India and Gwa.lior but to a certain extent that is a Central Govern-
ment responsibility. It does not, therefore, appear to be 88sential that a Board of 
t.hi~ kind should be set up by Statute. What is essential, of course, Us that unhrersi-
:.iesin India should recogniIJe its examination for the purpose of their admissions a.nd 

0061, we h.ave hitherto succeeded in obtaining that this recognition with regard to the old 
BOf'.rd of Reconda,ry Educa.tion in 1>elhi, we hope that the present reconstituted Board 



DBlrBl UNIVU81TY (AKENDM.BNT) .BILL. . 343: 
of Higber Education, whicb takes its place, will be simi1a.rly successful ill obt.aining 
recognition. A,s I have said, I am always delighted to find Legislatures taking an 
interest in Education and if, after all this prolonged discussion, the House would' 
welcome further educational measures designed to give sta.tutory recognition t.o this 
Board, no doubt the matter will be ta.ken into consideration. ,But I think that so far 
as the Delhi University is concerned, and so far as other universities arc concerned ,. 
the examination of this Board now finds a place in the Delhi University Act and fr~m' 
that I)oint of view, its bona,fide8 and status vi8-a-vi8 otheruniversitics.will be'guarant-
eed. As I say, the old Delhi Bo~d weB exactly on the same basis a8 the new one in'-
the matt.er of securing recognition from ot.her universities for its examinat.ion and I 
fail to see any risk in our approach on this particular point. Since its examination 
was and has been accepted by other universities in this country for admission to their 

'own universities, I am optimistic that the bigher examination of the new Higher 
School Secondary Board will, with the assistance of the University and, if neCC88&ry ,. 
with the assistance of Government,'be equaHy"successful in securing recognition. ] 
do not know whe~her I have been able to clarify the points which were raised btlt 
I have done my best to do so. . 

THE HONOURABLE MR. HOSSAIN IMAM: May I ask a question, ~ir; whether 
t·he intermediate examination will ~e held by the University in future or not { 

THE HONOURAJILE MR .• JOHN SARGENT: I am sorry I omitted to answer that 
point and with your pe~mission, Sir, I should like to do so now. Universities generally. 
I think, like most of us are anxious to reduce the nu'mber of examin&tions rather than 
otherwise. But, as I have said, the whole question of examinations, their techniql1<' 
and all other matters concerning them, is at the moment under consideration by 8.11 

expert committee of the Central Advisory Board of Edu'cation and from discussions 
_to which I have listened and in which I hq,vetaken partin the Academic and other, 
Councils of the Delhi University, I understand that they are awaiting the advice of 
that Committee before t.aking any firm decision in this matter. 

THE HONOURABLE MR. P. N. SAPRU: Sir, one very important quel!tioll wbit!il 
was raiNed by the Honoumble Mr. Kunzru and the Hor.ourable Mr. Hossain [mam: 
was whether the constit.ut.ion oft.his BO/lord was to be regulateclby an Act of the Legis-
lature or by an executive fiat. On that question, the Honourablc Mr. Sargc11t has' 
not thrown any light--

THE HONOURA.BLE MR. JOHN SARGENT: Excuse me, Sir, on a point (If ex· 
planation, may I sa.y quite definitely that I stated that the original Board. of Secondary 
Education in Delhi was set up by an Act of the ChiefCommissioper with the approved 
of the Gov,~nmellt and not by Btatute and that it has now been reconMtit.uted as the 
Higher Secondary Board of Education on,exactly the same basis. 

TH:E HONOUIU.BLEMR. P. N. SAPRU~ Sir, it was constituted by an: Act of the' 
Chief Commissioner in 1926. Its constitution, therefore, is governed by an executive 
fiat and not by an Act of the Indian Legislature. What I wanted to kno'V was· 
whether it was the int~ntion of Government to have the whole question of Secondary 
Education brought before the Legislature. Government can do it by sett,ing up a 
Board of Secondary Education by an Act of the Central Legislature. In the 
United Provinces, the Board of Intermediat~ Education and High School was set up' 
by an Act of the Provincial Legislature. 

Sir, I was just going through the Sadler Commission Report on this point 
-and I find that one ofthe recommenda.tions that they made about the Board of Secon-· 
dary and Intermediate Education was that it should have a majority of non-official' 
members. I should like to know whether this Board of Secondary Educa.tion which 
has been constituted by the Chief Commissioner has a body of non-official members l' 
If it has a ma.jority of non-official mem~ers, then how are these non-official members-
elected 1 In the United Provinces the University is directly represented through elec-
tion on the Board of Intermediate and High School Education. Further, the Legis-. 
lature of th.e province is also represented on the Board of Intermediate and High, 
School Education by eleoted representatives: . 

Sir, the question of seeondary education touches ,the people very intimately. r 
know and I am glad to hear ,that a definite reiponsibility haa been ~derta.ken by the-
Central Government to help edulla.tional institutions here to reorga~e themselvee .. 
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But it is an experiment ~hich can only suc;'ed with public co· operation and in order 
t,hat you might be abJe to secure public co.operation, it would seem essential that you 
sbould have public support and you can have publi<: support if you take public 
opinion into consultat.ion. ·The Central Legislature is the proper bo4y for 
~8SiDg an Aot regarding organising Secondary educa.tion in Delhi. Delhi has 
got no Legislature of its own and therefore the Cent.ral Legislature is the proper autho· 

, rity before which a Bill should come for reconstitut.ing f.lecondary ~ducat.ion. When 
that Bill comes up, it will be possible for us to review the question in regard to secon· 
dary education in all it.s aspects. The Board of Secondary Education should not be a 
mere Department. as the Sadler Commission said, of t.he Department of Publk 
lnatruction. What we should like to know is whether the non-official element ill 
sufficiently strQng on that Board or not, at the prellent moment? 

THE HONOURABLE MR. J. D. TYSON; I do not claim any personal knowledge 
of the Board, but I CM eertainly provide the information so far as the present regu-
lations go. This is the reconstituted Board. There is a group of five, _first of all, 
who are officials.-the Superintendent of Education, Delhi, Chairman, the Assist.a.nt 
Superintendent of Female Education, a nominee of the Superintendent of Education, 
Delhi, the Chief Medical Officer, Delhi or his nominee, and the Principal, Delhi 
Polytechnic-he happens to be an official for the time being. Then there comes a 
group of }()'Who are elected namely, seven representatives of thc University of 
Delhi, two representatives of the Delhi Municwal Committee, elected by that body, 
and one representative of the New Delhi Munioipal Committee, to be elected by 
that body, Then comes a voup of members who I suppose are really, most of them. 
non-officials. This group consists of sev~ persons. Two principals of boys' higher 
secondary schools to be clected by the principals of higher S('COndary schools j the 
headmaster of a boys' secondary school preparing candidatt's for the S. S. L. C. 
<t;Xa.mina.tion, to be elected by t.he heads of such schools; t.he principal.of a girls' 
higher secondary school, to be electro by. the prinCipals of higher secondary schools 
for girls; a headmistress of a girls' secondary school preparing ca.ndidates for the 
S. S. L. C. examinatiolfto be elected by heads of such girls' schools. Then there 
is another group .of sixJereons, including two women, of whom one shall represent 

.. the interests of the rur areas of the province, to be nominated by the Chief Com· 
missioner to secure adequate representation of aD intercsts. And finally there are 
two representatives elected by the managers of recognised schools from among 
themselves. It seems to ciI.st the net pretty widely, if I may say so. 

THE HONOURABLE PANDIT HIRDAY NATH KlTNZRU: But wbst is the 
Clbjection to puttIDg it on a statutory basis and giving it greater dignity a.nd ~lso 
bringing us more into touch with secondary ·education here ~ . 

THE HONOURABLE THE CHAIRMAN: That question does not arise. 
The Question is;- • 

," That clause lJ Btand part of the Bill. " 
The Motion was adopted. 
Clause 11 was added to the Bill. 
Clauses 12, 13, 14 and 15 were add,ed to the Bill. 
Sub-cla.use (1) of clause 16 of the Statute was added to the Bill. 
THE HONOURABLE THE CHAIRMAN; AlMndment No. 10. 
THE HONOURABLR MR. V. V. KALIKAR (Ceutral Provin'ces: Genera.l): Sir. 

I move:-
" That. in <-Iause J 6 of the Bill, sub.olause.(vii) of olause (1) of Statute 2 iJ:1. t1)o proposed 

Schedule be omitted. " 
I want this item, the Chairman of the Muslim Chamber of Commerce, Delhi. to be 
omitted. My object is to See that in educational institutions no communa.lism is 
introduced. This refcn to the constitution of the Court. 1 believe the Court is 
nota. politjcal body or a °reli.,giou8 body; it is purely an educational body. H the 
infonnation that haa been given to me is correct, on this point ,the Government 
QPpo!lC<l it in the other HQuse but &8 they were pressed by my Ml1:slim friends they 
aooept.ed this item. I request the Government not to .aJ.low communalism to enter 
t,ha portals of the Delhi University by back door or froat door. I would have equally 
-objected even if the item was about the Hindu Chamber of Commerce. I do not 
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malte any ru;tinction between the Chairman of a llindu Chamber of Commerae 
or the M~alim Chamber of Commerce. I therefore sublnit that this Particular item 
slloald' be removed. -

THE HONOUBABLE MR. HOSSAIN IMAM: ':r find it very convenient to speak 
on communalism on this direct issue-whether oommunali8m should· be allowed in 
the Univenity or not. When people- ta.lk of communalism I think they would be 
lI'ell advised to follow the precept given by the Honourable Member for EdUQation, 
Healt;4 and Lands in his opening remarks which were " I cannot deny the existence 
'Of this factdr ". The wJl.Ole life of India from t.he Executive Council down to the 
<Jhaprassi is built up on communal issue. 

THE HONOUR.A.BLE MR. V. V. KALIKAR: Avoid it in educational institutions. 
, . 

THE HONOURABLE MR. HOSSAIN IMAM: Education in Delhi is really a 
part of the Government Department because of the enonnoua amount of the cost 
whieh the Central Government is bearing for it. I~ it had been an flndowoo college 
which was drawing itR money from itR own people, you would be justified in saying 
that there should be no communal representation. But when the money comes 
from the common p<K?1; what is the justification for denying it? . It is right to say' 
that commund.li8ln is Ii canker, t,hat it isa microbe ~ I would like to ask the Honour-
able Member for Education, Health and Lands what waa the microsC'..ope with which 
he examined; th(' naked eye cannot ~ a microbe and that also involved an expert 
examination, whirh has not yet taken place. So it is like giving a dog a bad name and -
then hanging him for it. The question of communal representation is one on which 
one need not be ashamed. We have heard much of the temple entry by Harijf1.1&8. 
They are allowed to come. within the portu but not to touch the idol or to perfonn 
.puja. The same thing is being done with us. We will be admitted to the University 
all supplicants for t.he purpose of getting educatibn. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Even the Brahmi1ls 
(}811not touch tho idoh.· • 

THE HONOURABLE MR. HOSSAIN IMAM: They can perform puja and the 
pup js denied--. • 

THlI: HONOURABLE 'l'RE CHAIRMAN: The Honourable Member is usurping 
tOO much. He dOes not know anyt,hing about Hindu temples. In South India 

.c v('n non-Brahmins are not aJIowed to go beyond a ce~place in the temple. 
THE HONOUlUBLE .MR. HOSSAIN IMAM: Let alone the Academic Council 

and the Executive Council. This is in keeping with the attitude of my Honourable .. 
friends of the Hindu nations. Sir, I therefore most respectfully submit that I 
wl'lcome the change in th,e tone of Mr. TylOn"s speech today. I have made a note 
of what he said. I welcome this. No pronouncement on communal reprerrentat4'n 
has been yet made by the Government of India. 

He stated bis difficUlties: t.hat he was faced wit.h a spate of amendments at 
4 r.lII. the tail-end after, t,he Consideration Motion had been finished ano 

when clauses wete being considered. He also said . that he 
'wanted to consult t,he University, but of course whatever might be the 
·excuse I will not dilate upon it but that is one.· of the reasons a.nd be 
also made a very different. statement that t.h(r question of communBJ. 
representation cannot be t,hrown out like this. It wants a closer examination 
and the great thing which he said, Sir, was that the Bill 8.S it was framed 
was framed merely for the purpose of b~inging in the three-year course and there 
was no review. This was a great stateJnent--that there was no review-and the 
Bill did not propose to tackle the question of communal representation. All these 
sta.tements are very welcome' to me and I note and I do hope that the Govern-
ment will in its own good time do something and that we on our part have some 
hopes 'still left that even a wooden Government can become human sometimes: 

THE HONOURABLE MR:P. N. SAPRU: Mr. Chairma.n, I do not wish to enter 
into the larger question of communalism in. universities raised by the Honourable 

. Mr. Hossa.in Imam. I was under no illusion at any time aa regards the attitude of 
-Government towards communalism ami therefore I cannot say that I was either dis-
appointed ouurprised at the speech of my' Honourable friend Mr. Tyson. I pointed 
·out in my original speech that the prinoiple of communalism had in fact been ., , ) .. 
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oonceded in this Bill. Whether it $hould hve been .CODceded or not is a different pro-
position: I will not go into that question at this moment. I. will merely' confine 
~yse1{ to this amendUlent.. Now I have a rea.l difficulty in r.egard to tlie conoesaion 
which has been:made to the Muslim Chamber of Commerce. I think that it wHlbe 
a. most unfortunate devt"lopment and I am looking at it .from the question not only 
of industrial interests. I am not so much intl!rtlsted in industrial interests 816 labour 1 
interest!!. I tlrink it will be a niost unfortunate development in this country if we 
begin to recognise communalism in functional institutions. (Ht!IW, hear:,) If we, for 
example, were to recognise a Muslim Trade Union and a Hindu Trade Union, an 
Anglo-Indian Trade Union and & European Trade Union and...a, Christia.n Trade 
Union then we 40 not know where we shall end. I am looking at this question from 
t.he point of view of working class solidarity. Mr. Kalikar is looking at it from the 
point of view of the solidarity of the commtlrcial community, which is also import-
ant. A conccll8ion of this nature will have repercussions so far as work~,ng cllIo88 
unit,y is cOllc(~rned and t·he demand may be put forward that Muslim Railwaymen'R. 
organisation's m~y be recognised, Hindu UniOI'!S may be, recognised, Depressed 
Classes Union ma.y be recognised. What we have got to do itl to.' endeavour to 
improve the lot ofthc average man and the common man. We are all looking at. 
these questions from the point of view of the vested inter€RtK oCtllo middle classes . 

. wliet.lier Hindu middle classes or Muslim middle cla88es and Mr. Hossain Imam in 
asking that this clause should stand is doing no good to the Muslim .working classes 
who after all count and should count in any civilised community . 

. THE HONOURABI.E MR. J.D. TYSON: Sir, I will n~t make any cOJpmcntM 
on wha.t has fa.llcn from my Honourable friend M.t. Hossain Imam. whose speech 
I regard as being in a manner a reply to t.he one I made'on a.n earlier amendment. 
but coming straight to the amendment itself I mutlt say I have a good deal of sympathy 
with what has fallen from t.he·Honourable thE' Mover and from the Honourable Mr. 
Sapru and I may say that in another-place-when the amendment by which this clause 
was inserted in tht· Bill was moved it was opposed from Government Benchel!, 
on the' ground that it was introducing a; communal element. But; Sir, to our as-
t.onishment the amendment received warm support from no les~ a person than the 
Leader of the Congres" Nationalist Party, who said he did not regard this as com-
munal a.t all and that what was sought to be recognitled here was a businellB commu-
nity. and, Sir, there was strong support for the amehdment from all parts of the 

• Bouse,-Hindus, Parsis and from all around llS in the House. 
TuE HONOURABLE MR. V. V. KALIKAR: That waR no ground for the Govern-

ment to remain neutra.l... . 
TuE HONOUUBLE MB. J. D. TYSON: We were certainly nonplussed by the 

feeling in the House that this was not a communal amendment at all. It was justi-
fied as one intended to give business interests their representation and especial1y 
local busmess interests and, Sir, we allowed it to go at that. We remained neutral 
aDd allowed it to be passed, but Sir, having admitted it in the Bill I am loth now to 
cut it out in this House. We did aocept it and I think J must stand on it. . 

Question put and ame~dment negatived. 
(Amendment No. II was not meved.) 
TuE HONOURABLE .Il'HE CHAIRMAN: Amendment, No. 12. 
Tux HON"Ot;RABLE )lB. V. V. KALIKAR: Sir, I move:-

II That in clauae 16 of the Bill. sub·clause (a-ii) of clause (1) of Statute 2 in tho propOllld 
Schedule be omitted." . 

The argument that I used on the first amendment applies also to this amendment. 
Itis areJigious body and I do not think, that the cause of education will be furthered 
or will in any way get a lift hecause certain religious bodies are represented in the 
DelhiUniverflity. After all, Sir, this is a. religious body and difficulty may arise 
tomorrow that the ~ry~ Samajists or Vishnuvites.may want II. representation or the 
other sects of the Hmdus may-want a representatIon. So what I want the Govern-
ment to do is to avoid this 80rt of representation in the Court when the Court is 
meant for looking after the educationaf and administrative affairs of the Delhi 
University and not the religious affairs of the Delhi University. I therefore IUbmjt 
thatthe Government is commtitinga _grave mistake in accepting this sort of 
reprelent-ation on the Board. . 
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Tn HONOURABLE MR. HOSSAIN IMAM: !lr. Cha.irman, I have to oppose 

thiS amendment of the Honourable Mr. Kalikar:, I need not dilate on the reasons, 
but I may point out that at the moment there aJ:e exclusive-almost exclusive--
organisations which are recognised as fit for sending representatives. 

THE HONOURABLE MR. V. V. KALIKAR: Not religious. 
THE HONOURABLE MB. HOSSAIN IMAM: Being in a majority and in .. 

position to dominate the organisation, you call yourself a nationalist; in fact 
you remain a Hindu. Just like the Indian National Congress. It is not necessary 
for you to make only Hindus come into your organisation, like the Hindu Mahasabha, 
which I think is more honest. and truthful. We have got the Bengal Chamber of 
Commerce. We have got the National Chamber ofCommel'ce. They are two quite 
separate bodies. Membership is open to all, no doubt, but in effect one is dominated 
by the Europeans and the other by the Hindus. (Inte1'Y'Uption.) 

As I sa.id, Sir, it is no use at the tail-end of the year 1943 complaining, and try. 
ing to keep this lIpod of communalism from rising above your head.· It is bound .to 
come. It has come, and it will go on increasing, and no amount of pettifop-ging will 
stop it. Government have included a representative of the Delhi Hindustani Mer· 
cantile Association. This body is in effect a Hindu body. That was why, perhaps. 
Government was influenced--(InttN"UP.tion). It is not included in the Bill; 
it will be found in the Calendar. The Deihi Hindustani Mercantile Association is 
one of the bodies authorised by the Chancellor to send a representative. That was 
one of the reasons why Government accepted the a~endment. You have got th ... 
(!ommunal bodies already. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU:· Is the membership 
Of the Hin~ustani Mercantile Association confined to anyone community , 

THE HONOURABLE MR. HOSSAIN IMAM: It is predominantly a Hindu organi-
sation-just like the Congress. • 

THE HONOtTBABLE MR. J. D. TYSON: Sir, I admit that the two gentlemen 
added to the Court in this case represent Muslim bodieil and must themselves be 
Muslims. But it was represented to us that these Wakfs handl~ funds to a great 
extent devoted to educatiolJ, and that these could be regarded as educational rather 
tha.n communal representatives. I c~n only say again that the attitude of.Govem-
ment in accepting the amendment which put this into the Bill had the support of the, 
Congress Nationalist Party ill another place. We should like to keep it in: 

To HONOtTBABLE PANDIT HffiDAY NATH KUNZRU: I should like to put & 
question to Government on this subject. The Majlis.e.Awkaf mentioned here may be 
bodics which are connected with education or donate large sums of money to eaucational 
institutions. They are, howevt.\r, purely Muslim bodies. H other charitable societies 
are established with sufficient endowments to enable them to aid educational inetitu .. 
tions, will Government recognise them as bodies which ought to be given the right to 
send representatives to the Court of the Delhi Univeraity' The principle underlying 
the clause wbibh has been opposed by my Honourable friend Mr. Xalikar is,an import. 
ant one. H you a.re going to recognise :){uslim charitable organisations because they 
take interest in education', how can you logically refuse to give representation on the 
Court to Hindu charitable bodies which also are interested in education and which may' 
be making donations to educational institutions 1 I should like Government to make 
their position· clear on this point. H the only reuon why the Wakfs have been given 
repreBf'ntation is that they are concerned with education, then on the same principle 
you will have to allow other bodies, that are not Muslim, also to be representro on it. 

THE HONOURABLE MR. J. D. TYSON: It is a hypothetic8J questi~)ll that my 
Honourable friend Pandit Kunzru has asked me. But should such a case arise, and should. 
the University-for we are now dealing with the Statutes-should the University them. 
selves decide to amend their Statutes to give representation to such a body as has 
heeD" suggested, we would certainly examine it on its merits if it came to Government. 
But it is hardly for Government to say: it would.be for the Univeraity to deal with a 
C&Ie like that. 

Question put and amendment negatived. . 
TJQII Bol'Ot1lI.lBLlD 'rD .. 0BA.mMAN: Amendment No~ 13. '. 
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TmD HONOU'L\BLB Ma .. HOSSAIN IMAM: 
" That in claUlJe 16 oUhe Bill to clause (2) of Statute 2 in the propoaed Bched\11e. the follow-

ing be added at t,he ... nd I-
• at least eigbt. of whom ahall be Muslims •• " 
Sir, this refers to t.he representation of graeuates. This matter was very thoroughly 

discw;sed in the other House and I do not think I would be jU8tified in making a long 
sPeech on it. But I do wish to point out the difficulties which we have to face, 
The number of oollt'ges in Delhi is six, out of whirh only one is a Muslim institution, 
and that too, owing to paucity of funds, is not able to giV(l the boys of Delhi a very 
diversified, and, I should say, & very advantagCOU8 education. '1'he boys who go to 
Aligarh go there not because tlley are averse to being educated in Delhi, but because they 
cannot find the same amount of variety in the teaching which they can avail themselves 
of in Aligarh. For this reason' some of the boys go to Aligarh for their education. 
Added to that, there ill oJ.so this fact, that many graduates of other universities and who 
are resident in Delhi are not eligible to become registered as graduates. All these 
diiBcu1ties atand in the way. The number of MUEllim studente who p888 out every 
year from Delhi is not in keeping with the population of Muslims iii Delhi itself. 

, I do not ask Government to make special laws for U8~ I want that Government 
mould make the Muslims' who pass out from other universities but are resident in 
Delhi eligible to be registered as graduates. H Government could do t.hat, the de-
ficiency in t.his respect would be very E'asily met; There is no lack of Muslim graduates 
residing in Delhi. The number of Delhi Muslim graduates available is lI1Ilall. H the 
Government is prepued to 'examine the question of Muslim representation, I would 
welcome some consideration eVE'n on the model of the 'amf'ndment ""hich is going to 
be Dloved by my Honourable friend Dr. Kunzru. Therefore I will not dilate on the 
subject further. (J 

THE HONOUXABLE MR. J. D. TYSON: Sir, for the general reasons that I have 
alreaQy given, I am afraid we cannot accept this amenc:bnent. Muslims at "present 
have only two out of 25 seats elected by registered graduates. Whether they will get 
more under proportional representation rE'mains to be ,seen. As rE'gards registered 
graduates, I will say this that in another place we have cut down' the fees which are 
required for re¢stration and I hope that that will in itself help a coxnmunity whi.rh we 
have some reason to suppose is perhaps poorer than some of the other communities 
with which it is in competition. But I cannot accept the present amendment which 
seeks to make a d~finitely communal resf'-I'Vation. 

QUf'lStion put and amendm~nt n~tived. 
THE HONOUBABLE THE CJJAJRMAN: Amendment No. 14 . 
• 'I'B::£ HONOUBABLE MR. KUMARSANKAR RAY CHAuDHURY: Sir, I beg to 

move:-': • 
.. That in clause 18 of the Bill in cJauae (2) of Statute 2 in the proposed Schedule, after the 

word • eJected ' the words • by the . proc .. of proportiODal representation by single tr&DBferable 
vote. I be Inserted." 

, 'I'm!: HONOUBAJILE MR. J. D. TYSON: Sir, on a point of order, before my Honour-
able friend proceeds, may I solicit your ruling as to whether this amendment is at all in 
order. May I draw attention to sub-~ctjon (2) of sectiori 18 of the Act--

Tm: HO:NOUlWJLE MR. P. N. SAPRU: Then will my amendment also ,be out of 
ordeJ; ! 

Tn HONOURABLE MR. J. D. TY~ON: May I deal with my Honourable friend 
(Honourable Mr. KumaTSankar Ray Chaudhury) first' I do not know what lLDlend-
ment the Honourable Mr. Sapru is talking about. Sub-section (2) of section 18 of the 
Act Jays down that the nmnber of members to be elected or appointed under certain 
clauses to thc· Court and the tenure of office shall be 88 prescribed by th(\ Statutes and-
these are the words to which I would draw attention-the mode of election of members 
to be elf':cted under clauses (xi) and (xii)-that is to say, graduates of the University 
elected by the registered waduat.t'!s from amonp: their own body and ,persons elect.ed 
from lLDlong their own body by the teacheJ'B--lllhalJ be prescribed by the Ordinances. 
80, Sir. the rrachinery is laid GOwn already by the University in the Ordinances. 'The 
Act reqUires that it should be prescribed by the ordinances and if we are now to pres-
cribe J!Omething by the Statutes, we should be prescribing something which W88 
repugnant to section 18, wb-sectiqn (2) of the Act. . 
• . ',' , • , Not corieoted by the HODouMbk Kembtf. -
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bE 1I0NOtJlU.BLE MR. KUMARSANKAR RA:Y CHAUDHURY: If you will look 

into .the·scheme of 'the original Act, you will find that the Act provides for the crea.tion 
of a Court and lays down certain Statutes &8 the first Statutts and then says that so far 
as the Statutes are concerned, the Cowt is authorised to modify, repeal or amend them. 
And this. the Court can do \\ithin'the limitations of section 18. That has got nothing to 
do with the power of the Legilllature to frame the Statutes or to make provisioris in 
them. As a ma.tter of fact, the present Bill is seeking to take away the powers of the 
Court to frame b'tatutes by framing a set of Statutes themselves, and therefore I submit 
that the Legislature has ample power to provide for any nec~ amendments that 
they think tit to' be put into the Statutes. What the present Bill itself proposes is to 
provide for new Statutes and therefore no point of order &rises. My Honourable friend 
Mr. Hossain has also dealt with the number of persons to be elected. That was quite 
a.n independent matter.· So, I do not think that the point of order can be raised in 

, regard to my own amendment. 
l'uE BONO~LE MR. ClIAIRMAN: What have you to say on the merits , 
Tm: HONOt1BABLE MR. P. N. SAPRU: Then you rule .that the amendment is in 

order W 

TJm HONOURABLE '.rlDiI CHAIRMAN: I do not want to rule. I will put to the 
House the amendment on the merits. . 

'filE HONOURABLE MR. KUMARSANKAR RAY CHAUDHURY: As regards 
the merits of my amendment, I submit that Government have already approved of the 
principle in the other House and ·in this ltouse also they have said that. they are agree-
able to certain forms of representat~ons which would bring in minority communities, 
a.nd this is the best form in which the different communities can be introduced into the 
Court. I therefore submit that this is a proper amendment to be accepted by the 
House. 

TJm HONOURA.BLE MR. HOSSAIN IMAM: Sir, I have only a. few words to say. 
I feci that it wa.s not quite playing the game for the Honoura.ble Mr. Tyson 19 bring for. 
ward this objection namely, tba.t section 18 is not before the House, a.nd it we try to 
amend the section, we could do it only if it wa.s incorpora.ted in the Bill. H a. particular 
provision is not incorpora.ted in the Bill, you ca.IIDot sta.nd up a.nd say the Act stands in 
the wa.y. It will be the duty of the Government to make th~ necessary amendment .of 
the Act. Had section 18 been before the House and we had brought the amendment to 
section 18, the. Honoura.ble Member would not ha.ve been justified in bringing 
forward. this objection. But, a.s it is, section 18 is not before us--

THE HONOURABLE ll'HE CHAIRMAN: You can spea.k on th" merits. 
'I'm: HONOURABLE MR. HOSSAIN IMAM : On the merits I think there is no quar-

rel, beca.use the Govermnent themselves promised that they'will endea.vour a.nd use aJl 
their influence to see that the system of proportional representation is accepted. by the 
Court. Wh.a.t the Honoura.ble Member said was that he is not prepared to accept this 
amendment on the lines proposed, but his goodwill is for it. I have nothing more 
to say. , , 

TaE HONOURABLE MR. P. N. SAPRU: May I say one word on the preli. 
minary objection 1 

THE HONOURAltLE THE CHAIRMAN: You need not speak on the prell •• 
lDinn.ryobjection. You'can speak on the merits. 

THE HONOUltABLE MR. P. N. SAPRU : On the merits, I must say that I ha.ve a. 
~ery grea.t deal of sympathy with the desire of the various cultures in this country that 
they should find a fair representation in the governing bodies of the university. But 
the HonourabJe Mr. Tyson's speech ha.s been of 8, revealing character. He has told 
us that Muslim participation in the University is ~ery small and tha.t Muslims are • 
very largely to blame for this small participation in the Univepity. The position 
a8 I find from the Honourable Mr. Tyson's speech is that one-eTeventh of the regis-
tered graduates are Muslims, and that only one·sixth of the students reading in 
the Delhi University are Muslims. This is a very deplorable state of th,ings a.nd 
the main reason why I should like to support the amendment of the Honourable 
Mr. Kuma.rsankar Ray Chaudhury-in facti I prefer his amendment to my own and. 
Mr. Kunzru's next amendment-is th8.t if proportional representation is guaranteecl. 
there will be ILIl inducemont to the Muslim graduates to. register themse1~ee ... . . '. 
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members of the University as reg~tered graduates. In(!~dentally it will result in 
some financial gain to the University. If Muslim graduates feel that there iliJ 
some form bf prQportional representation, then they may register themselves in 
la.rger number than they do today in the Delhi University. 1'hllt is why I prefer 
the amendment of my Honourable friend Mr. Kumsnankar Ray Chaudhury to 
the amendment which we havo tabled. Representation in a University cannot be 
decided on the same basis lWi representation in a State. In a State you have terri. 
tori&l representation. You take into aooount the popUlation of the country and you 
decide your representation on the basis of telTitory and population. Sometimes you 
have to take ipto aocount other considerations also. But a. Univ:.ersity is an 
aca.de~io body and there are other considerations that haV got to betaken into 
consideration in deciding the question of representation. We have to see what 
is the part that any particular culture is playing in the development of University 
life I Here, for example, you have got six colleges. Only one college is a MWilim 
college. What is the number of graduates who have registered themselves? 
What is the number of students who are receiving instruction in a particular 
culture in the University 1 These are questions which you have got to consider 
when you are determining what the proportion of representation of any particular 
community in the University should be. Because Muslims are 30, 40, or 50 per cent. 
in a particular area, they should have representation in proportion to th:eir population 
is a proposition which would be academically' unsound. There is nothing academioally 
unsound in providing for a system of the single transferable vote in university elec-
tions. This system will enable every organised group to find adequate representation 
and if Mu88&lmans organise themselves and register themselves in the University 
they will be able to pull their weight, as Mr. 1'ysoll said, in the affairs of the 
University. Therefore, even if you rule this umendment out on technical grounds, I 
do earnestly hope that proportional ,representation will bE' introduced by Govern· 
ment. We have no desire to be unfair or unjust to our Muslim friends. We should 
like them in fact to take a larger ip.terest than they do in universities other thllJl 
~arh. We Hindus have a University in Benal'eS and still we take a great deal 
of interest in other unive1'8ities, such as Alla.habad and Lucknow. Why cannot 
the Muslims think of other universities than Aligarh? If they will take interest in 
the affairs of the Delhi University they will find that they will be able to stand on 
their own legs and 'they will not need these props of special representation, com· 
munal rep.resentaiion, etc., on which they wish to rely for ,their representa,tion in 
university bodies. \ 

With these words I would like to give strong support to the amendment of my 
Honourable friend Mr. Kumarsankar Ray Chaudhury. In fact I prefer his amend. 

'ment to my own. ,_ 
THE HONOURABLE Sm HAMUNNI MENON (Nominated Non·official): Sir, 

, I &lp not in the least opposed to the principle of proportional representation. Nobody, 
u far as I can Bee, is opposed to it. But my difficulty is that the particular 1IJll(·nd. 
ment is proposed to be inserted in a place where' it is absohitely inappropriate. 
" To be elected by the method of proportional re~resentation" is the wording. 
That presumes that you have already provided, (>lther by way of definition 
or by the prescription of a procedure, for the method of proportional represents.. 

, tioD, which is not the case in the Act. Therefore, if you Introduce it here, it, will 
make very inappropriate reading. I am not raising a point of order, but I doubt 
very much \yliether it will be consistent with the wording of the Act. l am not in 
the least opposed to proportional representation. But while I ~upport the principle 
of proportional representation, I am opposed to the form il1 whioh it is sought to 
be introduced here. • ' 

THE HONOUlU.BLE PANDIT HIRDAY NATH KUNZRU: For the reasons 
given by my Honourable friend Mr. Bapru, I support Mr. Kuma.rsankar Ray 
Chaudhury's amendment. . 

'l'BB HONOl1RABLE MR. J. D. TYSON: May I begin by Baying that my Honour-
o, able friend Mr. Hos.ea.in Imam hu, quite unwittingly, I am lure, done me an injustioe 
ill aa.yiDg that it waa not very sporting of me to raise an objeotion to t~ amend-

. IMIlt beiDg moved. I came into the Hou.-I hepe my Honourable ·friend will 
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take my word for it-this afternoon five minutes 'early in order to take such steps 
8.8 might be neoessary to see· that amendments 15 to 88 to the Act, were moved at 
the appropriate place, because, as I explained to the person whom I sought to 
infiuence, lmles8 that were done my apprehension was that amendments to the 
Statutes would not be in order; and it was when I found that the practice of the 
Homltl was not to admit such amendments as 85 to 88 my caSe for taking them in 
that particular Illace fell away. But I submit on the merits of this particular 
amendment that we IIhould be doing an entirely infructuoull thing if we were now 
to put into the Statutes something which would be repugnant' to the Act. It is 
quit,e true that we are amending certain Statute..!! which the Court has the power 
to amend and in due course the Court will resume itR power and do whitt it likes 
with the Statutes. But this is a different matter. The Court when it makes a 
l'itatute must make a Statute in accordance with thl~ Act. We'did look intO this 
matter and Wf.! have been advised that if we were to pas!! this now in these terms it 
would not be effective, all it would be repugnant to the wording of ,18 (2) of the 
Aet.· If a Statute is repugnant to the Act, the Statute to that extent must lose 
force. Having said that--and I think it is a conclusive reason why we should not 
go on with the amendment--l would like once more to !!ay that I favour very much 
mYllelf thE' proposal of proportional representation. We ha.ve overy intention, on 
this side, of inviting the University to consider introducing proportional representa-
tion in its rel,resentative bodies and of using our influence to see that it goes through_ 
AM I said this morning, we have some hope that in offidal (lircIes in the University 
t.ht' saml' principle will 00 viewed with favour. I am afraid I cannot accept the 
Hml,ndment. I fully acc.ept the principle behind it. 

• TH1'1 HONOURABLE MR. KUMARSANKAR RAY CHAUDHURY: Sir,' I seo 
-no {l'pugnanee between section 18 and my amendment. St,at,utes ha,ve been framed 
nlready. The original Act sayA that the number of members to be elected or 
ILppointed Hhltll he 'prescribed by Statutes and the mode of elect.ion by t.he OrdinancPjJ. 
10 !:IpitE> of that Statutes have been framoo by the A(1t itself. 'fhordore the oons-
tructioll that is to be put 011 sub-section (2) of sectioll ll:-i is with regard to future 
amendments and future making of Ordinances. That doeK not take away the right 
to frcedom. The Statute and Bub-section (2) have to be construed to refer to future 
RDll'ndimmts thllt have to be made by the Courts and the Executh'e Councils. There 
itl no repugnance between our making tI' Htatute and leaving subsequent 
Ilmcndml'nts to be made by the Courts and the Execut.ive COUDe.ils.· 

Questiqp put andamcn,dment negatived. 
'fuE ffONOURABLE THE CHAIRMAN: Amendment No. 15. 
THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Sir, whell notice 

of this amendmE'nt was given both my Honourable fri(,Jld Mr. Sapru a,nd I ha.d 
before us the report of Mr. Tyson's speech in the other place fl'om which we gathered 
that' whill:' tht' difficulties that he was dealing with could b~ dealt with properly if 
the !:Iystem of proportional representation were adopted, it. was too late to aaopt 
that l:Iystcm at the stage reached by the debate. I carried away the impression that 
in the Honourable Member's opinion this could not ba done without an amendmtlDt 
of the 8ch('me of the Bill. Besides, my information' was that the number of Muslim 
registered graduates wa.s about 25 per oent.of the entire number of registered 
g~aduat.es. A,S, however, this information has turned out to be wrong, .and the 
F..ducatum 80(lretary has assured us that the Government would use their influence 
with the University to ha.ve the system of proportional representation a.cepted 
in <:onne!'tion with the election of representatives of registered graduates I do not 
want to move this amendment. 

THE HONOURABLE THE CHAIRMAN: Amendment No. 15 is not moved for 
the reasons mentioned by the Honourable Pandit Kunzru. .endment No. 16. 

THE HONOUBABL, MR. HOSSAIN IMAM: Sir, I rise to move :_ 
. :~ That in clause 16 of the !till to clause. (8) of Statute 2 in the proposed Schedule the illlow-
mg be added at the end :- . 

• at least four of ,""hom shall be Muslimll '." • 
. THE HONOURABLE MR. J. D. TYSON: Might I suggest Sir that Statutes' 

might be treated all together &8 a Schedule ~ , I 

------------~~~~~~~~~~~~----------~; • Not 00l'l'e0ted by tbe HODOUra})}e Kember. 
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THE HOllOUBABLJII liB. HOSSAIN IMAM: "The number of teachers to be 

elected a.s members of the Court by the teachers other th'an Professorlil a.ad Rea.deh 
shall be ten" to this I add that" tft, least four of whom shall be Mllslims "; , 

Well, Sir, 1 had expected some justice from Dr. KunZru-- . 
THE HONOURABLE PANDIT RIRDAY NATH KUNZRU: What injustioe 

have I done 1 ' 
TuJII HONOURABLE MR. HOSSAIN D1A.M--but 1 find that either his better 

«, shall of say, his worse sense has prevailed. After having given an amendment 
in which he wanted to reserve seats for the Muslims he felt that he ha.s gone too 
far i~l giving concessions to the Muslhns, or what I call giving justice to the MussaJ-
mans, Rna be bRB withdrawn it. This is exactly what I fear from Hindu organisa-
tions. . 

THE HONOVRABLE PANDIT HIRDAY NATH KUNZRU: But you accepted 
. the principle of proportional representation and I have only accepted the principle 
which you yourself have &Ccepted. What injustice have I done to the Muslim 
community there f 

THE HONOUB.&BLE Ms. HOSSAIN IMAM: I wa.s only going to say that when 
tQey want to do some justice or even think of setting right the injustices they have 
done they become ashamed of doing 80. 

U Kabhi neld bhi uake ji men gar ajai hal mujhae 
J..rain kar ke apoi ead sharma jai hai mujh8e." 
Sir, the matter about representation of the Muslims in the cllUlll of teachers is 

of very great importance to us. If we want to provide in 't.his amendment that 
the rwresentativC8 of the teachers in the Court should contain & number of Muslims 
the old points are there. We want to have a place in the sun, a share in the lands 
of the gods R.nd in the monies that come from His Majesty's Government. So I 
move this amendment. ' . 

THE HONOURABLE MR. J. D. TYSON: Sir, I am afraid that I must oppose 
it on the general grounds that 1 have mentioned this morning. I have really nothing 
to add. 

Question put and amendment negatived. 
(Amendment No. 17 wa.s not moved.) 
THE HONOURABLE THE CHAIRMAN: Amendment No. 18. 
TRE HONoURA'BLE .MR. HOSSAI~ IMAM: Sir, I risc to move :-

.. That in clause 16 ofthe BiD, in clause (4) of Statute 2 in the propo&ed Schedule-
(i) for the word • twelve' the word' thirty-two' be eub!ltituted; and 
(ii) ,the following be added at tlbe end, namely, • of whom- • 

(a) teD persons shall be elected by ~ ADglo-Arabic Colle,e and Schools Society, Delhi. 
from amonget its members ; 

(b) five pel'llOnelhaU be elected by J amia Millia, Okhla, Delhi, from amongst its members. 
and . . 

(c) five persons shall be elected by the All·India ADjuman.i.Taraqqi.e-Urdu, Delhi, from 
, amonkat ita members'.n 

I hope the Honourable Member has no objection to ita admissibility. 
Sir, I have, by this amendment, tried to test the bo1UJftdeB of my friends, whether 

t1!eir support for functional represeDtation is genuine or not. I want a representa-
tion not to avowedly communal bodie8 but, to bodies which are non-communal. 
Jamia Millia is anti-League, pro-Congress and consists of Muslims &8 well aa of 
Hindus Ii:Dd the Anjuman-i-Taraqqi.e-Urdu haa the privilege of having &11 its presi. 
dent Sir Tej Bahadur Sapru. No doubt it is predominantly a Muslinforganisa.tion. 
I wi8h, Sir, that on thisocca.sion at least the membe1'8 of the Progrellsive Party will 
do what they profess to acCept in principle. I do not think that I would be justified 
in inflicting a speech when we have so much to go ahead. Thereforl', I conclude 
my remarks. . 

THE HONOUBABW liB. J. D. TYSON: Sir, I have just. received this amend~ 
ment. It ha.s, rather, only come to U8 today. The Statutes as they stand at the 
moment provide that one of the elements of the Court Shall be eight persons to be 
electeft by associations or bodies approved by the Chancellor on the recommenda-
tion of the Court and in another .place, Sir, we raised that number to 12. At the 
moment the eight pla.ces in the Court which are filled by this rather curious method 
~f representation go. two to the Delhi Municipa.J.ity. one to the Delhi Bar Associa-
flon, one to the Jamia. Millia., Okhl ... one to/the De1hiMedioal Asaooiation. one .to 
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the Delhi Hindustani Mercantile Association-and this is what my Honourable 
friend wa.s quoting when he was having some taJk with the Honourable Dr. Kunzru 
some time ago-and two to the Board of Secondary Education. So, there are Aix 
&88ociations recognised by the Chancellor, on the recommendation of the Court, to 
send. between thllm, eight representatives to the University. Well, Sir, those are 
the bodies recognised fbr this purpose, and we have already raisE'.d the number of 
members sO eJected to 12 in another place, though the allocation cannot of courllc 
be maile till the Court haa made recommendations to the Chancellor and the Chan-
c.eJIor ha.s a.coopted th~m; that will only be after the Bill has been pasMed. 

My Honourable friend now seeks to substitute 32 for 12, and to stipulate how 
the a.dditional persons are to be ad(led. 1 am doubtful if that is really Vf~ry ml!ch 
in keeping with the wording of the Statute to which we a.re adding, which HRyS that 
the number of persons to be el"cteda.s members of the Court by associatiolls or other 
bodies approved in this behalf by the Chancellor shall not exceed 12. ThiK has to 
be read with section 18 of the Act-persons elected by associations or other bodieH 
approved in this behalf by the Chancellor on the recommendation of the Court. This 
amendment does seeru to take away any power that the Court may have to ma.ke 
a recommendation, or any discretion that the Cha.ncellor might have, and, further 
more, it does upset the balance-it raises the number from 12 to 32 at on(' fell swoop. 
I am afraia 1 cannot accept it.' . 

Question put and amendment negatived. 
(Amendments Nos. 19 and 20 were not moved.) 
THE HONOURABLE THE CHAIRMAN: Amendment N~. 2]. 
THE HONOURABLE MR. P. N. SAPRU : Sir, I move :-

t· That in clauee J 6 of the Bill, in olause (6) of Statute 2 in the propo_ Sohedule-
(i) for the words • twenty-five t the word • fifteen t be substituted; and . 
~ii) fol' the word • eighteen' in line 3 the word • five' be substituted." 
Sir, the "Object of the amendment is to reduce the number of the Chancellor's 

nominees. As I have pointed out, there is a t,endency in the Bill towards over· 
officialisation, and the amendment is intended to attack this tendenc·y. 1 do not, 
think I need give the reasons in detail; I have already given my reasons in my 
speech at the consideration stage. I will therefore merely cont.ent myself with moving 
this amendment. 

THE HONOURABLE MR. HOSSAIN IMAM: Sir, 1 rise to oppose this amend. 
ment. I do not wish to say murh about the first part of the amendment-the 
proposed reduction from 25 to 15 ;. bl,lt,I have much to say about the second part. 
Even if belated justice is proposed by any power, my friends belonging to the group 
of " Haves" alwa~s stand up and fight the .. Have-nots". This is the practical 
exposition of socialism and social justice tliat we get here, As long &8 you have 
got a thing. if an,yone a.sks to ha.ve his due share, you are not prepared to give it. 
Whether the c¥mand is fair or not, it must be reduced .. You may l!>lso apply the 
same analogy to taxation. Here we are, in this year of grace 1943, considering an 
Act which'ha.s been in force for twenty.one years, and very little justice has so tar 
been done to t,he minorities-not only religious minorities, but also economic minori· 
ties. For insta.nce, labour-a favourite.subject-a.nd womens' organisations. All 
these are to be jumbled up into five representatives. , 

THE HONOURABLE. MR. P. N. SAPRU: I do not S8,y they should he jumbled 
up into five. 

THlI: HONOURABLE MR. HOSSAiN IMAM : This is all that you will allow 
the Chancellor to have the right to nODl;inate-in a house of 135 dr 80. This ill the 
extent of your generosity! I am reaUy surprised at the Honourable Member. 

THE HONOURABLE MR. P. N. SAPRU: I should be glad if they secured all 
the seats. • 

THE HONOURABLE MR. HOSSAIN IMAM: Sir, this provision has been intro· 
duced in the other House as a method by which it is proposed to equalise the posi. 
tion somewhat, It is not. a substantial amount of justice. I~ is just a sample of 
justice-I would say, a first instalment. Just as we are getting re(orms in instal. 
ment,s, so this was the first instalment of communal reform in the body of the Uni. 
versity. I welcomed th~t from tm.J>Oint af view,Nld 1 thought my Honourable 
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friend would not be so harsh on UB at! to refuse evan tbis 'bt'lated justice being gi~el\ 
to us. Therefore J oppose the amendment. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: Are you in favour 
of nomination ! 

THE HONOURABLE MR. HOSSAIN IMAM: Nomina.tioll'is better thallDothing. 
This is just half a loaf. 

*THE HONOURABLE MR. KUMARSANKAR RAY CHAUDHURY: Sir, 
I a·m opposed to this sub-clause (6) btling introduced into the ,Act. I 
think sub·clause (,I) ought to be sufficient. Sub. clause V) says; " The 
number of persons to be elected as members of the Court. by &880ciations or othp,t 
bodies approv~d in this behalf by the Chancellor ........ (INerr~iot&.) Theel" 
will come in by the proceslI of election. They wiu be elected representativell. Sub· 
nlause (6) brings in the principle of nomination. Different communities nlay form 
themselves into associations and may come in under sub·clause (4) : instead of 
taking advantage of the prOt'eHR of nomination, thev should COIlle in b\' t'h'ction uuder 
sub· clause (4). ~ - ~ 

THE HONOURABLE l\lR. J. D. TYSON: Sir, I am afraid I did not entirel\, 
follow--:-though I tried very' ha.rd to do so-the submission of my Honourabie 
friend from Benga.1. Sub·clause (4) refers to people who are elected by a.&4o(lia.tionll 
approved for the purpose by the Chancellor. Here we are dealing with quite 8 
different category of-persona-persons directly nominated to the Court by the ellan· 
(~Elllor. It is quite true that the existing provision is for 15 such nominated persons 
in a Court of It bout 125, and that on behalf of Government I myself moved in anot.her 
place that the figure IiIhould bt- raised to 25. The Court, in other various ways, W&8 
0.1110 incrca.sed ; it is about 137 or 135 now. We did this quite deliberately-both 
raising the figure from 15 to 25 and putting in the phrase that 18 of t.hoFle placeK 

6. Rhould be to ensure the representation of minorities. We wished to 
P.. see that the minorities had a voice in the Court. W(l were encouraged 

to do that by finding that it W&8 done, I think in those exact words, in the Act of the 
University of Madras. This nomination of seats to the Senate is no new thing nor 
iR it peculiar to Delhi. Even the University of Allahabad provides for it in the. 
f'itatutes-U persons appoin~ed by the Chancellor to -and I understand that there a.re. 
15 such p(lrSons. I may say, Sir, that in the matter of nominations, I consider that 
we have been modest. Thriteen Universities out of 18 in India seem to have provi. 
sion for nomination to tpe Court or Senate by the Chancellor. The approximate 
number of these Courts or Senates is something between 100 and 150. I find that 
Patna and .~1Jahabad have 15 so nominated which is wht Delhi ha,d. Luckpow has 
20 nominated by the ChaneeUor, Madras has 30, Bombay 40, Dacca 40, the Punjab 
60 out of 75 and Calcutta not less than 80 out of 100. We are in fairly good com· 
pany and, as J say, we are modest as compared to the older universities in the matter 
of numbers. Wfl put it in deliberately and I am very anxioul that. it should remain' 
there. '. 

Question put and amendment nep;atived. 
THE HONOURABLE THE CHAIRMAN: ,Amendment No. 22. 
*THE HONOURABLE MR. HOSSAIN IMAM: Sir, this is a counterblast to my 

Honourable friend Mr. Sapru's amendment. I wish the number to be increued. 
Sir, I move:-
.. That in clause 16 of the Bill, in olause (6) of Statute 2 in thepro~ Schedule for the 

yord • twenty-1h'8' theworda • twenty.six at leaat half of whom ahall be Muslims' be subati.uted." 
I simply wanted to secure the J 8 which has been given to the minoritieill. Thill 

is a very elastic term. I want to have whatever sha.re I should have in a specifi(~ 
manner. I have not tried to increase the number. I have rather decreased it by 
the two amendments, Nos.' 22 and 23. I take only ·18 seats out of 26 instead of 25. 
Sir, I urge that the Muslims should have half the share .. 
- THE HONOullABLE MR. J. D. TYSON: Sir, if I may liken lllyself tcf a baftle 
waD, having resisted the blast, I must resist the counterblast. I have no furthe~ 
arguments to adduce. -

Question put a.nd amendment negatived. 
·N~ ooneoted by the,lIcIaoarable Kember. 
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THE HONOURABLE .TRE CHAIRMAN': . Amendment No. 23. ' 
THE HONOURABLE MR. HOSSAIN IMAM: Sir. I move:-

.. 'I'hat in clauae 16 of the Bill. to clause (6) of Statute 2 in the proposed Schedule the foDow. 
lug be added at the end :- . 

• three of whom shaD belong to the Scheduled olaaae& and two shall be repreeeatativea of 
~abour .... . 

Sir. I am a Ilwmber of the OPPJ'CMSed classes pleading for the ~epressed classes. 
There are many thinglll which are common between me and Labour. one thing. is 
poverty and with the Scheduled classes the thing is a little less public knowledge. 
Sir. I hope that Government. even if they are not able to accept the amendment here. 
will at least accept it in action. I hope that when the time comes for nomination 
b.y the -Vice.Chancellor. these things will be kept in view and justice will be done to 
these Scheduled clas8f'S and Labour. 

*TUE HONOURABLE MR. P. N. SAPRU: Mr. Chairman. I must say I have got. 
a 'very considerable amount of sympathy with the desire for an adequate represen· 
tation of the Scheduled classes and Labour in the University Court. The system of 
nomination which has been provided in the Bill is intendedJor t,hia purpose. Eighteen 
seat,s are going to be reserved for minorities and I hope that in filling up those 18 seats. 
the Chancellor will take into consideration the claims of the Scheduled classes and a.lso 
Labour. The Honourable Mr. Hossain Imam, for political reasons. wants to exploit 
the Scheduled classes. I have a. much more genuine sympathy with the Scheduled 
class than he 'has. It may suit him today to talk of the Scheduled castes. But when 
there is a Hindu·Muslim riot he will begin violently to abuse these Scheduled classes 
and say, .. Well, these are the men who have murdered my brethren". I do not 
want to use these poor people for political purposes. But wl1ile I, cannot support 
the amendment as it stands, I sympathise with the spirit of the amendment and I I 

would request Government to take into consideration the claims of the Scheduled 
classes as also of Labour: In my scheme of life nobody is a depressed class man or 
u.n upper class man. I believe in the equality of all classes. 

THB HONOURABLE MR. J. D. TYSON: Sir, I fully share the sentiments which 
I hope inspire this amendment and I would only say that we phrased the clause 
when we moved it in another place ~th this definitely in mind. for the phrase is that 
.. the number of persons to be appointed by the Chancellor ............ shall be 
twenty-five of whom not less than eighteen sha.ll be appointed to secure the repre-' 
sentation of minorities not otherwise in his opinion adequately represented" . We 
certainty had in mind minorities like the scheduled classes and it was our hope that 
in filIing these seats, the Chancellor would keep. all minorities in mind. 

Question put and amendment negaLived. 
THE HONOURABLE THE CHAIRMAN: Amendment No. 24. 
THE HONOURABLE MR. HOSSAIN IMAM: Sir I move:-

.. That in olauae 16 ofthe BiD, after sub·olause (iv) of olauae (1) of Statute 3 in the proposed. 
Bohedule. the following sub-clause be inserted and the subsequent sub.clauses be r&numbe1'ed 
accordingly. namely:-:' , 

• (v) the Prinoipal of Jamia Millia, Okhla, Delhi.1!! 
(vi) the Secretary, AD·India Anjuma.n.i~Taraqqi-e.Urdu, Delhi '." 

This refers to the constitution of th~ Executive Council. It is the first amendment 
which I !l,m m:Jvin~ on the Ece'}utive OO.lnJil. I wonder what is the yardstick 
by which the Government me19.1res Ollt the qumtum of justice which it will give, 
We ha.ve 'been given some represenbtion by one method or other in the Court. 
By an amendment a.ocepted in the other House five persons have b::-en added who 
are capable of advising on subject of Islamic culture in the Academic Council. 
Now you give some repre~enhtion in the tWil bodie3 to the Mussalm!l.ns. But· 
when it comes to the controlling body. the executive body. all our appeals fall on 
deaf ea.rs. We have been given no representation whatsoever. For this reason I 
have given notioe of this amendment. This amendment is a. new one and it was 
not moved in the other House. I do hope that in the future revision of the 
Delhi University Act, which I· hope will come shorlily. some provision will be 
made for the r~presenta.tion of Muslims at least by thie method. These are 
non· communal orga.nisa.tions which are open to the Hindus as well and their 
ability to reprasen~ o~ the Executive Council will also be oonoeded by every just 
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men. One is flo very disti:nguished educationist Dr. Zakir Husain and tlw other i~ 
a.lso eq~ally well known. Dr. Abdul Huq. The Teason why 1 gave notice of thie 
amendmtlut was not that I had hope of getting the thing done ht'l'ausf' I am not 
optimistic enough, but I have some hope that in the ('nd justice ~iJl be clont'l to 
the Mussalmans. 

• Sir, I move. 
THE H':>NOlJ'ltABLE MR. J:D. TYSON:' Sir, this, 111'1 my HonouTIl,blcfricllu hUR 

stated. is quite a. new amendment. I confess that, a.,S it was not on the printed list 
I was working on yesterday, I saw it only this afternoon. I fear t.hat. my «tt.itudf' 
to it must be one of negation. The Princ'ipal of the College out nt Okh~ lind the 
other gentleman arc, both wdl known persollt\ but this wOl\I<j oflcn the door to a 
variety of ('laims amI we are nnxious not to expand the exec\ltivp- body of tho Uni-
versity. too widely. We have already bf\en critil'iscd in l~(lrtuill quarters for havinJ( 
expanded the Executive Coullcil and I must plead guilty to haVe> sought t,o add two 
ladies and It professor to thc Council. But we al'e amdous to keep the number down. 
As it is at the moment the nllmber is 23 out. of whioh Muslim represelltation iR 3-
one Primlipal, one elected by the Academi(' Council and om~ of' the two nominated 
mombers. There is a p08sibility-I will not, 'put it hight'r t,han that.-but th('re 
is a possibility tha.t one of the lady members wiII he 1\ Mm.lim. In Adecting' the 
two lady' members tbe Chancellor will k€'€'p in mind the minoritieK. If that il'l done 
that would make four. But I do not Jikf~ this particular amendment for tho 
reasons I have E!'iven. 

Question put and amendment negatived. 
THE HONOURABLE THE CHAI'RMAN: Amendment No. 25. 
THE HONOURABLE MR. HOSSAIN IMAM: Sir I move :-
.. 'nlat in clauae 16 of the Bill, in aub-claU88 (,,) of olaqse (1) of Statute-8 in the propoeed 

Schedule for the word • five ' the word • seven ' be lIubstituted aDd after the worde • their own 
number' the following be added :- , 

• and at least three ahaIl be MUlilime elected by the Mualim members oCtile Court from amoDg 
their own number '; .. I 

Tbis is for the purpose of giving better representation to the Muslims on the 
Executive Council. We realise that the Eucutiv8 Counoil is a body on whioh 
representation is absolutely necesaary if we are to have any share in the educationa,J 
activities of the University. It is really the Executive Council which functions in 
the matter oftne day-to.day administration ofthe body. We have not tried to take 
anjrthing from those who have. I have purposely tried to increase the number and 
get our representation from the increased number 80 that my friends may not have 
a complaint that their position would be W01'lle. We want to have something by 
way of an addition, a sort of gain from the Government or from the Statute. I 
hope the Government will bep this objedt in view also for the future • 

. , THE HONOURABLE MR. J. D. TYSON: My attitude to this must be in line with 
wha.t I said this morning and it also bas the objection'that it adds to the number of 
the Court. I am afraid 1 must oppose it. 

Question put and a.m.endment, negatived. 
TIm HONOUBABLE THIll CHAmMAN': Amendment No. 26. 

- THE HONOUBABLE lIB. KUMARSANKAR RAY CHAUDHURY,: Sir, I 
move:-

.. That in olause 16 of the Bill, in .ub-olauae (tI) of oJauee (1) of Statute 8 in the propoMd 
8ohedu1e, after tbe ward • elected ' the warda • by the pr00ee8 of proportiOaal Npl'llllllDtatioD 
&hrougb am,te transferable voteB ' be iDBerted ", 

I submit there canJlot be any tecbnica.l objeotion. Seotion 21 of the Act says :-
.. The Esecutive Counoil.balI be th, executive body oUbe University, and ita OODIItitutioD 

and the term. of offioe of ita members, other than ,,*-06f,oio membon, IIhalI be pl"llllOrib8d by the 
Statutes". 

I therefore ~bmit that there cannot be any teohnica.l objection to my amend-
ment. .As regards the principle of the amendment that has been approved u!7 a.hnOIt 
aU the elected members of thia Houae and also tacitly recognited as 80 by the 
Government member. I therefore submit my amendment for the aoceptance of the 
House. 
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TuE HON01:RABLE MR .• J. D. TYSON: 'Sir, I have not taken any objection to 

the a.mendment and I very much support the principle. But when we cann'?t i~tro
dune thi'!! principle of proportional reJ>re~entation in one place, let us not do It pxece-
,melll by amending it in another place. l..et tL'> rather, as I have said, approach the 
Univ('r~ity and ask them to put it right throughout all their bodie~ either by 8.mend-
ing thoir Statutes or their Oidinall(:es as the' case may l>e'. Let the thing be done 
properly a.nd not piecemeal. I oppo,,;c the amendment. 

Question put and amend.ment negatived. 
(Amendment No. 27 WaR not moved.) 
THE HONOURABLY. Tll.ll: OHAIRMAN: Amen!Jment No. 28. 
TII{, HO);fllfRABLI: Mu. P. N. SAPRU; Sir, I move :-

.. Thut in cll1l1Rt' HI ofth!' Bill, in 8ub-clau80 (tJi) of clauso (1) of Statute 3 in the proposed 
Schedul~ . 

,(i) for til!' w\)rd . two' t.J:e word' three' be substituted; 8Jld ' 
(ii) oftAI' tlte word' Council' where it OCCUl"ll for the second time the words ',one of whom 

8halll>e a PrOff'8ROl" of the Univf'rl!it.y , be inserted". 
~~ir, the two memhers are to be elected, as the HOUMa knows, by the Academic 

Council to the Executive C,ouncil and one member is to be appointed by the Professol'S 
of the Uni~ersit.y from their own number. Now, Sir, what I submit is that, the 
'Profes .. or Of the University appointed" to the Executive Council should be 
elected by the Academic Conncil. I do not, say that the Professors should 
not have' any repre.,entation on t,he Executive ~ Council. That is not .my 
po,~ition. My po:ition is t~at they should receive the support of a WIder 
eloctoraw. If they go with the lIupport or with t,he backing of:a wider eleotora!A' 
they will cll,rry great.er weight in tpe counsels of the Executive Co~n(lil. 
Therefore, I have suggested that instead of being elected by Professors, paId er 
honorary, thoy should be electtlCl by the Academic Oouncil. I have nothing more 
to say in regard to my amf.'ndment. . I hope, Sir, that this will be accepted. 

TuE HONOURABLE MR. JOHN SARGENT: Sir, I hesitate very much to differ 
from my: Honourable friend Mr. Sapm in a matter of this kind, but I venture to 
think that if there is a place for Professors at all on the Executive Council of th.e 
University-and I think there is mYl!elf-their opinion would be of more value if 
it represented. the outlook of the profeHsorial class than if it represented the outlook 
of'the teachers &8 & whole who dominate the Academic Council. After all the Profes-
sor is the head of his department. He is responsible for the standa.rds of instruction 
in his department. 1 can conceive an occasion where a Professor might feel very 
strongly that the time had come when the standards in his Department, or possibly 
somebody else's, ought to be very substantially strengthened. I can conceive thatl 
the k~owledge that he'f~voured. such a proposal might not commend him to wme 
of the teachers on the Academic Council upon whom. if this amendm&nt were 
passed, he would have to depend. I cannot· say that the Executive Council will 
neeessarily agree with him but I do say that if the Professors representing a cntain 
category of importance in the University are put on ~he Executive Council at all, 
it would be better in spite of the sm~e8s of their num her, that they should go there 
to ~preaent ~ple who ~ responsible for maintaining a standard of ~ in a 
partIcular subJect. For this reason I would spaner that one Professor represented 
Professors than that he should. have to go for his suffrages to the members of the 
Academic Council. 

Question put and amendment negatived. 
(Amendments Nos. 29 and 30 wer,e not moved.) 
THE HONOURABLE THE cllAlRMAN: Amendment' No. 31. 
TaE HONOURABLE MR. HOSSAIN IMAM: Sir, I·rise. to moye :-

.. That in olause 16 of the Bill, in clause (1) of Statute 3 in the proposed Sohedu1e~ after sub-
clause ~m) the foUowingl18w sub-clause be inserted and the e:z:iating 8ub-clause (mi) be renumber-
edu(t:I:) :-

• (.nU) Four person8 to be elected by the members of the' Court elected or appointed UDder 
sub-clause (m) of clause (1) and oIaUBe8 (4) and (6) of Statute 2 ". 

This is, Sir, another method of bringing in Our representatives in the Executive 
Council. What it proposes to do, Sir. is that it 'introduces not only oommunal 
repreaent&tion bllt a tietteJ' thing. a separate electorate· &8 well. The people who will 
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oome as electors ,would be the Sadrs" of the Majlis.e.Awkaf, the members elected by 
tlie Association and the members nominated by the Chanoellor . The reason why we 
want this amendment is, Sir, that we are not satisfied with the amount ofrepresenta. 
tion which is promised by Mr. Tyaon, that in the new Court in addition to the people 
that we have got it is quite possible that olie more representative may be possible for, 
us. We wish, Sir, to' have a representative on whom we can count and on whom we 
oan always rely to bring forward the grievances of the Muslims. I had a sample of 
it, to which reference was made by Mr. Tyson also. We all know that the Muslim 
League Parly did not join the Select Committee. There were two Muslim repre. 
sentatives on the Seleot Committee. Well that is the kind of stuff which you can 
~t outside the Muslim League and theJiefore, Sir, I move this, amendment. 

THE HONOURABLE MR. J. D. TYSON: Sir, I am &fraid that this is again in 
line, with tbe amendments that I have had to refuse. ,It really seeks to add 
representathres i it increases the Executive Council. For that reason, for one thing, 
I do not like it and it does seek to create a very special constituency which could 
only be returned by persons of a certain community to the Executive Council. 

Sir, I must resist it. 
THE HONOURABLE 1m. HOSSAIN IMAM: I was wrong, Sir, that it will 

introduce 'separate electorate. It is joint electOrate; all the nominees will vote. 
THE HONOURABLE MR. J. D. TYSON; It is a special coDtitituency, Sir. 
Question put aDd amendment negatived. 
THE HONOURABLE SlB JOGENDRA SINGH (Leader of the House); May 

I. suggest that we adjour~ at 5·30 P.M. 
THE HONOURABLE PANDIT HffiDAY NATH KUNZRU; May I suggest, 

Sir, that if we go on for ten minutes more we can reach the 40th amendment. 
We would take much more time to reach the remaining amendments if we 
adjourn now. They can be dealt with more quickly just now. 

To HONOURABLE THE CHAIRMAN; Yes. Amendment No. 32. 
THE HONOURABLE MR. P. N. SAPRU: ,Sir, in view of the decision on this 

question on an earlier amendment, I do not propose to move amendment No: 32. 
. TilE HONOURABLE THE CHAIRMAN: Amendment No. 33. 

'THE .HONOURABLE MR. HOSSAIN IMAM: Sir, I beg to move ;-
.. That in clause 16 of the Bill. in Bub·clause (mi) of clause (1) of Statute 3 in the propa.d 

Sohedule fOJ' the word • four' the word' six: ' be Bubstituted and a.t the end of the sub·olause the 
word8 • of whom at least two shall he :MuslillUl ' be added. " 

This clause refers to the power of the Chancellor to nominate m~m~. The 
Chancellor has the power to nomina.te four persons, and his ohoice has been restricted 
to women as far as half. thig number it! concerned. Two memberS will be women. 
I think it will be too much for me to &Hk that the Chancellor should nominate both the 
remaining two from my nation. I therefore want to increase the' number, and in 
Jpite of the fact that the Honourable Mr; Tyson is very much a.fr&id of increaHing 
the number of the Executive Council, I think he could very well ,stand an addition 
of two only; 

THE HONOU.B.A.U MR. J. D. TYSON; H I understood my Honourable friend 
aright, he entirely denied, by iniplieation, the possibility of one of the two ladies 
being' a Mu.~lim. I do not know why. As the Schedule stands, the Chanoellor 

I will nominate four persons two of whom shall be women. 1 do not know why my 
Honourable friend should think that it will not be possible to have two Muslim 
representatives from a.mong the two men and two:women .that will be nominated. 
But I oannot accept that the number should be 1'11.1800 to sa of whom two shall be 
Muslims. 1 do not want either half of it, b,ut especially the second haJf would not be 
In line with the .(lourlJe that I have to steer. 

Question put and amendment nega.tived. 
THE HOl'IOUBABLE THE CHAIRMAN; Amendment No. 34. 
"I'HE HONOURABLE MR. HOI:)lSAlN IMAM; Sir, I move;-

.. That in clause 16 oftha Biu. to Bub·clalUe (tlHi) of clause (1) of Statute 3 in the propolled 
:; ~chudule tbe following bo added at the end I-

• and at least two :thall be Muslims '." 
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::' . This' pt tries to meet the difficulties crea~by not· increasing the num •. 
'you have power to nominate four ~embers, out of whom you ma.y have two ladies 
and two gentlemen. Under thi~ a.mendment, you will have to give two seats to 
Muslims, whether both of them go to .adies; or one of them is a lady or one a gehtle. 
man. You can have any combination or permutation that you like. 

THE HONOURABLE MR. J. D. TYSON: Sir, I do not wbh to bind the Chan. 
cellor. We have no doubt that he will have in mind the combinations and permuta. 
tion.~ to which my Honourable friend has referred. I oppose the amendIoent. 

QUestiOn. Fut and amendment negatived. 
THE HONOURABLE THE CHAIRMAN: Amendment No. 35. 
THE HONOURABLE MR. HOSSAIN IMAM: Sir, I move:-
.. That in clauee 16 of the Bill, to Bub-clause (viii) of Clauee (l) of Stat'ute 3 in the propoaed 

Schedule, the following be added at the end :- ~ 
• and one a member oC tbe Scbeduled Claue8 .... 
I again appeal for some justice and equity to these people who have been denied 

justice for ages-Bot centurieo, but ages. 
THE HON'OUBA.BLID MR. P. N. SAPRU: When did it occur to the Honourable 

Mr. Hossain Imam that the DepreBSed class people had been denied justice for ages , 
I very deeply sym~athi.Pe witli the Depre88ed classee-I do not like the phrase 
" Depr£'88~'d classes' I think it is monstrol1s. Is the object of this amendment to 
make a political alliance with the Scheduled castes, or is the object of this 
amendment to secure efficient University administration 1 If the object is to make , 
'a political alliance with the Scheduled castes, then I say he will fail in that object. 
J ~an lee no valid argument for the ame~ent. 

. THE HONOURABLE MR. J. D. TYSON: I am sure the Chancellor will bear in 
mind the claims of that community also, but I do not wish to bind him by putting' 
it in the Statutes. 

Question put and amendment nega.tived. 
THE HONOURABLE THE CHAIRMAN: Amendment No. 36. 
bE HONOUlUBLE MR. HOSSAIN IMAM: Sir, I move:-

.. That in clauee 16 oC tbe Bill, after sub.c1auee (.nii) oC olauee (l) oCStatute 3 in the propo8ed 
Schedule, the following be inserted :-

• ('z) Four membereoCthe Court elected by tbe Muslim ltIemberaoCtbeCourt '." 
This was the amendment about which I thenspok~tha.t I am introducing separate 
electorates. It was a mistake due to my notes: the nwpbera got jumbled together. 
This is a pure and simple method of representation by means of a separate electorate in 
the Executive Council. 

Sir, I move. ' . 
THE HONOUlUBLE MR. J. D. TYSON: Sir, I oppose the Motion. 
Question put and amendment negatived. 
THE HONOUlUBLE 8m MAHOOn USMAN: I suggest that we atop here, Sir. 
THE HONOtJJLA.BLE PANDIT HIRDAY NATHKUNZRU: lrequest the He-nour-

able the Leadfr of the HoU8C to a.gree to go up to No. 40 ; we shall then have dispoaed 
of, nearly half the amendments. '. . 

TIm HONOUlUBLE SIB MAHOOD USMAN i Yes. 
(Amendment No. 37 was not moved.) I 

THE HONOUlUBLE THE CHAIRMAN: Amendment No. 38. 
THE HONOURABLE MR. HOSSAIN IMAM: Sir. I move :-
.. That in olause 160Cthe BiD, to clauee (o) oC Statute, in the propoeed Schedule, the follow. 

in, be added at the end :-
providing adequate representation oCltIuslima and minority communities in the ..mcee or 

the University'." 
Sir, this is a very important amendment which I am ~oving. It deala with the 

powers of the Executive Council. 
eir, the Executive Council is responsible for t.he appointments made to the teaching 

rt.aff of the University. Although there is a separate Statute by means of which the 
constitution of the committee of selection is fixed. I am referring at this particular 
juncture to the paucity of Mualima in the services of the UniVersity. I remindtbe 

, " 
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house' tha.t webave not Asked in this t.Jnehd:mtmt for ah, pl'OpOrtibn of MUslims in the 

· Board of Co·ordination or in the post of Deans and Ward6llS. The polite of Deans, 
lIB Wa well know, arethoae of heads of departments, and· therefore I have not asked 
that the share of MusliJils should be laid 'down. I may not be jUstified in asking for it. 
But when I look up the list of teachers of the University~we ha.ve got a' very exhaustive 
list in the CuJendar of the Dalhi University-I find that among thtl recognised teachers 
who have no better quaJificatioDS than pure and simple .M.A. I really wi$ the Govern-
mont. wuuld step in and impose a duty on the Executive Council th8.t it should iIee'that 
equity. and justice do prevail. 

It is said.lIOmetimes that the number bf University pro~'e88ors is small. The lec. 
turers belong to, the colleges. One fact must not be neglected. The oollcges are not 
paying out of their own funds. They are getting substantial help from the Government 
of ~. In ordinary secondary schools you find there is a provision that in governing 
bodies of schools there must be no sectarian consideration. Here we have got managing 
l100ietiea moat of w~ch are completely sectarian. We have not imposed any rulu on 
them that they should not be sectarian but give repreaen,tation to all c.lasscs and 
interests. Now that you are going too give large sums of montlY, it is necessary that 
~vory community must be represented,' especially so in the caae of the girls' collego 
because it, is the only girls' college we have in D<lIlU. If we are not reprosentcd pl'Operly 

. there, the education of our girls will suffer. I therefore hope,' Sir., that Government will 
tl.u.mine the list of the tcaohing statI and find out how much injuatice has been done to 
us. I will just remind the House of one or two facts. We have got among the rccog· 

· niBed teachers of the University people who have got no better qualification than the 
pure and simple ¥.A. degree. Not only one, but I find, that there arE'! four teachers 
in one subject only of Economics who are authorised to teach up to M.A. standat'd 
and who have no other qualifications than a simple M.A. of one University. If you 
could have only M.A.s for teaching up to the M.A. standard, I do hope that Muslim 
olaims will not be neglected and that they will get their due share. , 
, 1'Jm HONOUB.A.BLB?lB. P. N. SAPRU: Sir, the Honourable Mr. H~ Imam 
ba.rdly realises that post-graduate teaching or even for the JllUter of that, undergra-
d~te teaching, is a difficult affair and if the quality of education suffers, not only the 
Hindu .students will suffer b~t MusaaJma.n students will also suffer. Their quality also 
will go down. If a teacher does not know his business or if he is taJking nonsense, then 
his students will just make fun of him. It is n"t easy to maintain disdI line in a dass. 
It is more difficult, I Buure you, Sir, than many people imagine it to be. It is 
difficlut to ha.ndle a class and I may,assure my Honourable friE'nd Mr. Hossain 
Imam that even Muslim litudenta will, handle rather unsympathetiual1y 
the teacher who doCs not know his' business. The Honoura.ble Mr. Hossain Imam 
said· that in the Delhi University there "'ere four teachers who have no higher qualifica. 
tion than the poese8&ion"of an M.A. Degree. But probably be does not know that the 
Masters Degree is the highest degree, normally speaking. The Ph. D. and the B. Lit. 
have been instituted in British Universitias to satPfy the desire of Colonial students for 
a Doctorate or the B. Lit. or the D.So. These arc Research Degrees and some of the 
greatest Professors in England have been content to remain as M. As. You want to 
know whether he is a first class M.A. or second class M.A. or a third class M.A. You 
want to know his teaching experience. You want to know 80 many other tJllngs before 
you pronounce a judgment upon his efficiency. The Yice·Chancellor of my University, 
who is a very eminent scholar of EngIishLiterature, is onJy an M.A. and he con· 
sistently refused to sit for any Doctorate eza.mination because he looked upon theaeDoc-
:torates as cheap degrees. When I serve on a selection committee, I start with a 
prejudice against the Ph. Ds. of London. I want to know whether a man has had a 
good Honours degree at C8.mbridge or Oxford or any other recognised University and I 
,prefer a good Honours d'!gree to a Ph. D. or for the matter of that, in some casell to a 
D.B.:. or D. Lit. Mr. Hossain Imam should talk about thiQgs he knows. He ought 
not to talk about things he does not know. ' 

, TmD HONoUllABLlD MR. JOHN SARGENT: Sir, this amendment, which refers to 
the services of the University, covers both teachers and the office servioos of the Univer· 
sity. So far as the seoond ca~ is concerned, I am glad to firid that the minori~el!l 
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.a.ll·t'aUy have a ~ fair representation. In 'regard to the teachl'TS, Government arc &8 
.anxious &8 my Honourable 'friend the Mover of this amendment to see an adequte 
representation of his commWlity and otJler minority communities on the staff of the 
University. But I think that for the reasons I gave the other day and judging from the 
a.pI,lioations received in certain Fa.{~u1tiel! and the nwnoor of Muslims and other minori-
tiEltl av&ila.blc, it 'Would be quitc~ unreasonable to insert a condition of this kind in the 
.Statutes. The very fact that the amendment does not specifY a nUmber seems to me 
to make it all the more objectionable. It merely .ys " adequate representation ". 
It would be left to both parties to decide what that meant, and if it was in fact.......a.s it-is--
extrlj'mely diffioult to find minority commun~ty tea.chel'l! in certain subjects, the Univer-
lIity Will, if faced witll a clause of this kind, feel itself placed-as any man of hbnour a.nd 
goodwill would-in a position of very considt'ra.bl(~ difficulty. in deciding any individual 
,~a8e. For that reason I feel I must oppose this amendmt>.nt. 

QuestioIi put and amendment nagat.ived. 
THE HONOURABLE THE CHAIIUIAN: Amendment No. 39. 

THE HONOURABLE MR. HOSSAIN IMAM: Sir, I move :-
" That in claUIJ8 ]6 of the Bill, in clause (cf) of Statute 4 in the propoeed Schedule, after 'th. 

word • examinerl! • the words • amongst whom shall be adequate number of MUlllilDll' be inlJ8rt. 
ed ". ~ 

Sir, I do not think it is neoo888ry t.o make .. speech on this amendment. We kqow 
that nothing is being accepted by 'the Government. We only want to enter OlD' protest! 
We know that even this immovable mass is bound to move if irresistible force is applied. 
I bank more on my own force and the amount of public opinion which I can create th8.n 
on the mercies of this Government. The Government have' an exCUBe for everythiilg. 
I can sce that point. But it does not lie with them to say that there has been no 
wrong in the pa.st. J want an open and inquiring mind. I only want the Government 
not to be complacent a.nd think that everything is for the best. I want them to ex,,"-
mine thoro~y whether any injustice is being done or not. (lnten-uptiotl.). I have 
been forced by circuJDBta.nces to embark on a subject in whieh I know my own 
defici(lncy. I started with saying that I am a novice in this subject a.nd I have learnt 
many things out of thiN debate and fro~ my Honourable friends. 

'IHE HONO~LE MR. JOHN SARGENT ,: Sir, there are two aspects' of thiS 
question e,nd my Honourable friend has only referred, I think, to one of them. I am 
glad of tha.t. There is first of all the question wh~er th~ minority oommunities and 
the Muslims in particular are getting ~ fair share of the examiners. I take it that for 
the sake of their <;)wn pockets they Mould have a reasonable share of the spoils I . From 
~t point of view I underlrt&nd that 76 out of 224 examiners this year belong to minority 
communities. 

TIDI: HONOURABLE MR. HOSSAIN IMAM: I am glad to hear that. 
Tn HeNOuB.&BLE MR. JOHN SARGENT: My Honourable friend has not raised 

a much more questionable point which was r&i8ed in another place and perha.pI! I ne.d 
not trouble to refer to it. . . 

Question put and amJndment negatived. 
Tn: HONOU1U.BLE MR. CHAIRMAN: Amendment. No. 40 .. 

I 

THE HONOURABLE MR. HOSSAIN IMAM: Sir, I move:-
"That in clause 16 of th~ Bill, after clau. til) of Statute 4 in the pro~ S,chedule, the 

follo;wing new clauae be inserted .:-. I 

.• (e) to fix in conaultation with the Academic Council, holidays Rlld vacatioDII in the Univer. 
'Bit)' '," ' 

This is a non-co.Duuunal amendment. I simply wa.nt that in these:rn&ttera the Academie 
·Council and the Executive Council should both have a finger in the pie. There is some 
1'8&8On to feel that the holidays of the Ddhi Uniw·rsity are not . quite satisfactory. 
'Therefore I have moved thia Motion, 
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TO BONOUlWlLB .MR. P. N. SAPRU: I have a strong f~e1ing that we have far' 
too many holidays in ow' schools and coll('gt'B. In England we bve got a rational. 
8ystem of holidays in the universities. There they have six weeks term, and then six 
weeks vacation and then thpy get their long vacation and the v~tion can be utilised for 
purposes of study. Here we get every eixtb. day or seventh day a holiday. Sometimes. 
we get a holiday beoi.1iso a distinguished personag~ I!as visited the university. The 
leas number of holidays We have the bettE'r for university education. I hope that the 
Honourable the Education Member will ourtail the number of educational holiday.· 
during his tenure of office. 

'I'm: BONOUlWlLB .MR. J. D. 'l'YSON:.. I understand tlJat this-amendment seeb 
to give statutory force to what is ah-eady in fact the practice in the University. I 
hope it will not be pressed. We should not like to hold the Bill up eIiblply' to give-
statutory aa.nctlon to this. ~ , 

Question put and amendment negatived. 
The'Counoil then adjourned till Eleven oftbe Clock on Tueeday, the 31 .. Augaat 
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